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and Matrimonial Causes Bill

lived happily without this enactment.
Could it not wait for some more
time? T do not think there is any
necessity for urgency in this matter.

Mr. Speaker: That is quite a dif-
ferent matter.

Dr. L. M. Singhvi: Mr. Speaker, my
brief submission jg this. We may pot
grudge the extension of time; in fact,
we may gladly agree to it. But, In
such matters, as a matter of proce-
dure it would be desirable that =@
statement of the reasons leading tc
the delay should follow cvery request
for extension of time for presentation
of report of committees. It should not
be taken as a matter of course.

Shrimatj Renu Chakravarity: The
first meeting of the Joint Committee
wag held round about July or August
last year. After that we did meet at
that time. Immediately after that
we had the emergency and then, un-
fortunately. the Chairman of the
Joint Committee passed away. Then
there was quite a bit of delay and
for a time it was almost being talked
of that it will not be takep up at all
anq that it will be dropped.

Shri S. M. Banerjee: Who is the

Chairman now?

Shrimati Renu Chakravartty: I am
the Chairman. I was seiected round
about the beginning of this year. We
have been meeting since then. We
have met on three occasions or so and
we have had to take a large volume
of evidence because an objection  was
raised by certain Members that the
Law Commission had not visited
Kerala, and that Kerala being the
State which has the largest number
of Christians, there was quite a vocal
demand that the Committee shouid
go to Kerala. But our Rules did not
permit that. The hon. Speaker also
said that the Ruleg did not permit us
to undertake a tour to take evidence.
Therefore we had to say that anybody
who wanted to come to give evidence
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saould be asked to come to Delhi. We
had askeq for evidence and have
taken evidence from a very large num-
ber of people. Unfortunately, no
women's organisation or woman in the
community has come forwarg to give
evidence, We have also laid it open
that if anybody else, speciaily
women, would like to come and give
evidence, we would again hear them;
otherwise more or less the evidence
is over.

There is a feeling among
hon. Members that this Bill which
deals with a minority community
should not be hustled. Severa] mem-
bers of that community in the Joint
Committee felt that we should not
hustle matters. Therefore in defer-
ence to their wishes so that they do
not feel at any stage thai we arve
really trving to hurry them ingo
taking decisions we have extended
our work upto the last day of the
next session. But I may assure this
House that we shall try our best to
finish our work earlier so that we
might be able to present the report as
early as possible. I may assure the
House of that.

certain.

Mr. Speaker: The question is:

“That the time appointeq for
the presentation of the Report of
the Joint Committee on the Bill
to amend and codify the law re-
lating to marriage and matrimo-
nial causes among Christians, be
further extended upto the last
day of the next session.”

The motion was adopted.

12.23 hrs.

MOTION RE:
REPORTS OF COMMISSIONER FOR
SCHEDULED CASTES AND SCEE-
DULED TRIBES—Contd.

Mr. Speaker: The House will ncw
take up further consideration of the
following motion moved by Shrimati
M. Chandrasekhar on the 2nd Sep-
tember, 1963, mamely:—



_4391 Motion re.

[Mr. Speaker]

“That his House takes note of
the Tenth and Eleventh Reportis
of the Commissioner for Sche-
duled Castes and Scheduled Tri-
‘bes for the years 1960-61 ana
1961-62, laid on the Table of the
House on the 15th June. 1962 and
16th August, 1963, respectively.”

Out of ten hourg allotted for the
-discussion, 7 hours and 20 minutes
‘have been taken ang 2 hours and 40
minutes remain,
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Shri Bakar Ali Mirza (Warrangal):
Mr. Speaker, Sir, we have been con-
sidering the Reports of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes since yesterday. Looking
at the Reoprts we are grateful to the
work done by the Commissioner.
While he has pointed out the work
done for the welfare of the Scheduled
Castes by the Government, he has also
pointed out what #emains to be done.
He has also made necommendations, in
fact, numerous recommendations. But
I would ask the hon. Minister and this
House as to what is the use of these
recommendations when even after
their acceptance......

Mr. Speaker: Order, order. Shri
Pratap Keshari Deo is not here, In de-
ference to the wishes of hon. Members
I would extend the time for this de-
bate for the whole of this day. Shri
Deo’s motion may be taken up on
some other day. But we must finish
it by the end of this day. But every
hon. Member should try to finish his
observations within 10 minutes. The
Minister will take one hour.

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): No, Sir. I will take
45 minutes.

Mr. Speaker: I will call her at 4
P.M. or at 4.10 p.m.

Shri Bakar Alj Mirza: 1 was saying
that there are numerous recommen-
dations made by the Commissioner.
But what is the use of these recom-
mendations if even after their accept-
ance they are not implemented by
the Government and the Government
departments? I do not wish to sug-
gest that there is no sympathy or
there is no concern on the part of
the Government for the welfare of
the scheduled castes and scheduled
tribes. I know there is a considerable
amount of that. But after reading the
report, one is compelled to come to
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the conclusion that what was needed
is not properly done by the Govern-
ment departments. In fact, half of
the complaints made in this House
about the work for the welfare of
these classes could not have been there
if the Government departments had
worked efficiently. Take, for example,
the Governors’ report to the President
about the scheduled tribes. The Re-
port says that excepting Madhya Pra-
desh and Punjab, no report reached in
‘time. Even about the previous year’s
report, reports of some States have not
vet reached the President. Take, for
instance, the report of Andhra for
1960-61 which has also reached late.
The report says that adequate facilities
are being provided for the scheduled
tribes. The Commissioner says that
this is not correct. The report speaks
about the colonisation schemes. While
the report gives the figures for Telen-
cana, it gives no figures for Andhra.
The report says about good relation-
ship existing between the forest de-
partment and the scheduled tribes
while the social welfare department of
the Government says that this is not
correct. Then there is the question
of vaws which could be easily cured
by one injection of penicillin. Even
there the work done is inadequate.
Then, the training is given in tanning,
while the leather work is taboo for the
scheduled tribes. All this shows gross
inefficiency, gross neglect and not suffi-
cient contact with the problem itself.
It shows that the Government depart-
metns are not taking the matter seri-
ously enough.

My hon. friend, Mr. Hansda th: other
day pointed out of the case of non-re-
cognition of certain tribes in certain
areas. Now, in the case of lambadas,
the lambadas are considered scheduled
tribes in Andhra, while they are not
so recognised in Telengana. Well, I
myself brought this matter to the
notice of the late Mr. Datar and he
promised me that he would look into
it. But I understand there are some
technical considerations. The State
has to make recommendations. It is
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only when these recommendations are
made that the Centre takes action.
Well, Sir, I ask the Home Ministry, if
an important Commission like the
Dhebar Commission makes certain re-
commendations, is it not the duty of
the Home Ministry to get the reaction
of the States on these recommenda-
tions and reach finality about it? An-
dhra State was formed in 1956. Now
it is 1962. After certain time, the re-
servation might be dropped. How long
are the poor people to wait? What are
the reasons for this delay?

12:28 hrs.
[DR. SaroJN1 MAHIsHI in the Chair.]

Then, in the Report, there are refer-
ences to the ill-treatment given to the
scheduled castes. After so many years
of independence, we still find a men-
tion about some Harijans not being
allowed to ride a hnrse while in the
bridegroom’s procession er they are al-
lowed to wear dhoti only at some
length. While this has been reported,
at the same time, we find that the
number of cases that are brought to
book is so small; in the whole country,
the number comes to only four hun-
dred or five hundred, and the number
of cases where punishment is given is
also so low. That means that even
when it is known that the problem is
serious, effective measures are not
taken by the Government and the Goev-
ernment Departments,

To add te this, we find that this neg-
lect is also spreading to the voluntary
organisations. The targets which they
set themselves are not fulfilled. I
thought that being voluntary organisa-
tions feeling acutely over the distress
of these classes they would take spe-
cial steps to see that the targets were
fulfilled and that the work which they
allotted themselves was done properly
and in time. On the contrary, there
are complaints gbout the working of
these voluntary organisatiens. Since it
is a matter of public interest, we must
investigate how these organisations
are functioning, and whether what
they aim to do or what they intend to
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do is really reaching the proper places
and the proper people.

I am stressing this because this is
not just a matter of social reform or
of removing the distress of any parti-
cular class in India. but it is a matter
of the prestige of India. The face of
India that we present before the world
should be one which should be true
and at t~~ same time one of which we
should feel proud. Today, untouch-
ability is a blot on the face of India.
It is a matter of our prestige in the
whole world; in fact it is not only a
matter of our prestige. but :t ic also a
question of integration; it is also a
questiont of importance for our defence.
Therefore, this matter is not just a
local matter or a matter concerning a
particular comunity, but ii is mat-
ter which concerns the whole of India,
and which concerns the integrality of
India.

Mahatmaji started this movement
forty years ago, and he not only pro-
pagated the removal of untouchability
but he linked it with the struggle for
freedom, at the same time, it leads to
always used to speak about these two
things. namely freedom and the re-
moval of untouchability. After forty
years now, which is not a small period,
with a campaigner like Mahatmaji,
and with protection from the Consti-
tution and with the sympathy of the
Government of India, why is it that
this evil still lingers? Why is that this
problem still persists?

It is difficult to answer the question
what the vitality of this cast: system
is, and what it is that makes it grip
us and what it is which makes it diffi-
cult for us to get rid of it. I tried to
learn something about this, and I have
consulted quite a number of friends on
this subject, hut 1 have found it diffi-
cult to get a proper answer.

I feel that the caste system is unique
really in the whole history of the
world. The caste system was the only
institution in the whole world, as it
was conceived, which reconciled free-
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dom with stability. It is an important
question even today. It is an import-
ant question even in the political freld
today. Take our democracy, for ins-
tance. When we have only two or
three parties. it functions properly. If
there are five hundred Members in the
House, if there are five hundred par-
ties, then surely that would be an ideal
state of freedom, because no two per-
sons may have the same opinions over -
a number of questions at the same
time. But while 500 parties or a mul-
tiplicity of parties is an ideal state
from the point of view of maximum’
freedem, at the same time. it leads to
instability. And then, for the suake of
survival dictatorship steps in, and the
cvele then continues. While dictator-
ship is an ideal thing for stability, it
is ideally unfree. The desire for free-
dom again asserts itself, and dictator-
ship topples down, and the cycle goes
on.

So, what have the Hindus done in
our country? They evolved a systent
in which they gave complete freedom
of thought. There was no hmit. You
could believe in one God or you could
believe in g hundred gods or you could
believe in no God. But still you will
have an honoured place ‘n scciety, and
vou will have an honoured place under
the sun. There was no restriction
whatsoever in the field of thought, and
there was such an amount of freedom
as existed nowhere else in the world,
and there was such tolerance of which
history has no parallel. For the sake
of stability, they had de:gued this
caste system based on division of work
and divsion of functions. Even thise
division was not made rigid. When
a Brahim was not found suitable for
the function which. he was given, he
used to climb down agnd become a
shudra. Similarly, a shudra could rise
to the state of a Brahim. So, there
was this stable structure, and
at the same time there was
this mobility and there wa- this
flexibilitv. It was because of the com-
bination of these two that the caste
system continued to exist, and there
was so much of vitality in it that even
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today when it is supposed to be dead,
it still continues to exist.

But. to'2. wha* do we find? My
hon. friends from the Jan Sangh have
given a go-bv to the question of toler-
ance. They have made these divisions
and functions so rigid and one is born
in one place and one cannot get away
from it to any other state at gll.

Mr. Chairman: The hon. Member has
already taken ten minutes. He should
trv to conclude now.

Shri Bakar Ali Mirza: [t has become
so lifeless and so dead today, because
of this. Today, it is just like the dead
body of Sati on the shoulders of Shiva.
The situation demands that the chak-
ram of Vishnu should operate and get
this dead body cut into pieces Other-
wise, we shall face destruction.

While I am trying to explain this
caste system, at the same time, I would
like to stress that if those friends of
mine from the Jan Sangh, who consi-
der themselves an guthority on the
Vedic scriptures and Vedic times.
could get one panchama lifted to the
caste of a Bhahmin, and if they could
bring down one Brahmin to the caste
of a panchama, they will be doing a
service to the caste system which their
forefathers had created, and they will
also be doing a service to this country
and to the bringing about of the emo-
tional integration which we all need
most today. But instead of doing this,
they have formed a closed door, they
have formed closed castes, and in fact,
they are following and practising the
concept of one road for salvation,
which is entirely against the Hindu
concept or Hindu thought. I hope my
hon. friends from the Jan Sangh will
consider this matter.

"Now, what is it that the Scheduled

astes want? Some people have talked
about their recruitment in the services,
while some others have stated that
this is not being done or that is not
being done. There is a feeiing per-
haps that if they get a certain
number of posts in the services,
or a certain number of Governots or a
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certain number of Ministers, then the
problem is solved. Is the problem of
the Scheduled Castes and Scheduled
Tribes just a problem of the services?
My hon. friend. Dr. Ram Manohar
Lohia wants that whether they are
suitable or not, fit or unfit, they should
be provideq for. Suppose, tomorrow
17} per cent of the posts or so are
given to the Scheduled Castes and
Scheduled Tribes. do vou think that
that would solve the problem of the
Scheduled Castes and Scheduled
Tribes? 1 submit that the problem of
the Scheduled Cgastes is not a problem
of poverty; it is a problem of their
integration, and creating a feeling cof
confidence in themselves

Mr. Chairman: The hon. Memher
shoulld try to conclude now.

Shri Bakar Ali Mirza: The time has
been extended for this debate.

Mr. Chairman: Even then, therz are
a number of Members who are desir-
ous of participating. So, the hon.
Member may kindly co-operate with
the Chair and conslude.

Shri Bakar Ali Mirza: I sial! con-
clude with just two or three sentences
more.

If the Scheduled Castes want to rise,
they have to stand on their own legs.
Merely depending on some outside
agency or some Government or some
Constitution to protect them will not
succeed. In our country, before Inde-
pendence, we had Governors Execu-
tive Councillors and what not, and yet
we had that feeling of inferiority.

~—When Independence came, the whole

thing changed. Similarly, if the Sche-
duled Castes want to rise, they must
assert themselves, and they must as-
sert in such a way that thev break
their chains themselves. @ Why offer
satyagraha? It is for them to assert
and establish that they are as fit, as
good, as anybody else in this country.
Only then can they find their salvation.
It is not by protection or reservation
of offices that they can do so; neither
protection nor reservation is going to
help them.
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We must approach the tribals with
affection and friendliness and come to
them as a liberating force. That is the
kind of psychological integration
India needs. If we go to them in order
to try and to change their methods of
living, to take away their lands and to
encourage our businessmen to exploit
them, then the fault is ours.
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A FH FT IS F4GT, d1 AR
fainlt @t gra ot s S| gEen
ST Fd WG fainit ga fear
ST § I FT 27 FIT 919 2 A |

Shri U. M. Trivedi (Mandsaur): i
personally feel that this report ang the
report of the Dhebar Commission
ought to have been studied very pro-
perly by the Government, and a conso-
lidated report embodying matters in
both ought to have been placed before
the House, so that we would have been
able to study how the position stands
today.

This report is not a statutory report,
while the report of the Dhebar Com-
mission is a statutory report, and
therefore, 1 feel that to discuss this
report without having the report of
the Dhebar Commission before us, is,
to say the least, putting the cart be-
fore the horse.

However, this report has been dis-
cussed at great length, and so many
Members have taken part in it, each
one trying to place some grievances
before the Government. Some hgve
only taken the opportunity to eulogise
the efforts of the Congress from the
house-tops, as if it is the duty only of
the Congress and not the duty of In-
dians as such, as if the Congress is the
only party which has been able to do
something for the wuplift of the
scheduled castes and the others have
really kept mum and .stood by.

I was very much puzzled whenr I
heard the speech of Shri Bakar Ali
Mirzg accusing the Jana Sangh of put-
ting down the scheduled castes. I pity
his ignorance, ] pity the ignorance he
has got and the bias with which he has
spoken. I think he must reorient his
thinking.

Shri Bakar Ali Mirza: I did no¢ say
they were putting down the scheduled
castes, but about their .attitude I said.

Shri U. M. Trivedi: Yes, I am talk-
ing of the attitude.

I was reminded of the saying that
out of the mouths of babes and suckl-
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ings sometimes wisdom also comes, I
was just wondering whether that was
the wisdom that was coming out of
the mouth of Shri Mirza. I may tell
Shri Mizra for his information that
the Jana Sangh is the one and only
party which recognizes no distinction
between caste and caste. There has
absolutely never been any occasion
when caste distinctions have been
made in the Jana Sangh. It counts one
and all only as Indians. It makes no
distinction on grounds of caste, race,
religion. This is the one and only
party which refuses to recognise the
existence of minorities. It says there
are no minorities. When this courtry
was divided, it was only on the basis
of Indians and Pakistanis. Pakistanis
are in Pakistan, Indians are in India.
This party, my party, refuses to re-
cognise anything more than that, Let
him once and for all shed himself of
any doubt about that position.

When I read this report, I was sur-
prised to find that somehow or other
the scheduled tribes have not received
the consideration at the hands of our
country which is their due. Why is it
that the scheduled tribes do not get
proper recruitment in the army? The
Gurkha is recruited even if he is oaly
5 5” or half an inch lesser. How is it
that the scheduled tribesmen do not
get recruited in the army? I put this
very pertinent question to the Minis-
ter. What steps have been taken so
that they may also be recruited? They
are fighting tribes, martial tribes, mind
you. Al] the Bhils and Meenas living
in my area have got great courage to
fight. The report itself says that
there is no reservation for the sche-
duled castes and scheduled tribes in
the armed forces of India, and that
thig still continues. Leave aside the
question of reservation. Let them
have an opportunity to be recruited by
reducing the requirement of height,
which you have done already for the

Gurkhas. I see no reason why this
should not be done.

We have got a huge Central Reserve
Police as a matter of policy. I shall
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not give the total strength of this
force, but it is a big force. Not one
man from the scheduled tribes is re-
cruited to this force. Occasionally
they have been recruited at the age of
45 to 50, with the sanction of the #GP
and DIG concerned. For what? Most
of them were masons, and so they
were recruited to build good bunga-
lows for the DIGs and Superintendents
of Police. As soon as the bungadlows
were completed, they were asked to
get out. Orders were passed: it is not
possible to get your age condoned. The
Scheduled Tribes were ordinary, un-
skilled labourers and therefore, no
one has been recruited. What effort
has been made in thig direction? I
know the Commissioner, Shri Srikant.
He is a city dweller and a man living
only in Gujarat. His knowledge of
other places is very meagre and he has
not been able to locate even the exist-
ence of the Central Reserve Police
and ask for recruitment of these peo-
ple. What about raising special forces
which were raised during the British
days? Where have the Mewar Bhil
Corps and Malwa Bhil Corps gone?
Even today there is a small unit of
Mewar Bhil Corps but its pay and
salary paid to the officers is lower than
what is paid to others. Why this dis-
tinction? In fact they ought to be
paid more than the others. They are
poorer people.

13 hrs.

Now, Sir, we have created a State
out of Nagaland with a population of
three lakhs; it happens to be our
favourite. We want to do everything
for Nagaland and for nobody else. On
page 288 there is one sentence which
says that three seats in the Centre
have been reserved for -candidates
from Nagaland for IAS. Why for
Nagaland? Why this special solicitude
for this State where you have got hos-
tiles who want to kill our people. Why
not for the Bhils of Gujarat, of Rajas-
than, Bhilalas of Madhya Pradesh?

There is one point and I do not
know whether the Law Ministry has
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studied this point or not. Very recent-
ly there was a communique issued by
the Law Ministry about Scheduled
Castes who have changed their religion
and gone away to other religions. I
do not say that any other religion is
bad, that Hindu religion is a good re-
ligion; that is immaterial for my pur-
pose. The bane of Scheduled Castes
is a bane on Hindu religion. But my
point is different. The moment 3 man
thinks that he is not a Hindu, he be-
comes somebody else and belongs to
some other religion. He has a right
to decide for himself. So when he goes
away from this religion he is no lon-
ger a Scheduled Caste. So, the deci-
sion of the Law Ministry in respect of
Scheduled Castes was a wise*one and
a legal one; it says that a mgn who
has changed over to another religion
no longer enjoys the benefits or reser-
vations which are meant for the Sche-
duled Castes. Why not say the same
thing for the Scheduled Tribes also?
What is a tribe? It is a community
of people governed by certain customs,
traditions etc. He renounces that
tribe. he does not belong to that tribe
and the tribe does not recognise him
as one of them. Anyv reservation
meant for those who belong to the
tribe, should not be made applicable to
a person who is no more a member of
that tribe and whom the tribe does no®
recognise as a member. $So, this should
be studied in its proper perspective.

It is not enough that reserved
posts must be created for these peo-
ple. There should be a practical ap-
proach by the Government. There are
Scheduled Castes even among the
Scheduled Castes. They must be told
what their rights are and they must
be educated on these lines. They must
not be kept in ignorance. I have notic-
ed that even among the Scheduled
Castes there are some who are trying
to enjoy the benefit at the cost of gll
the others. Some castes have &eve-
loped in that way while the others are
still lagging behind.

Coming to: untouchability, I saw Dr.
Lohia and athierr Members rumning
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down untouchability. Personally I do
not believe in untouchability. I con-
sider no human being as untouchable.
From my childhood I have never ob-
served anything of thgt type. But
among the untochables themselves the
greatest offenders are those who con-
sider some others as untouchables.

About two years ago we were observ-

ing Harijan Day when all those who
belonged to Scheduled Castes were
taken from one hotel to another and
were provided with meals; they were
taken to the temples and so on. One
Brahmin was running a hotel and he
was told that Harijans would come and
take tea at his place on that day. He
was a man of orthodox views. He was
thinking: what will happen to my
hotel? I will have to close it down but
if I do s0 my licence will be cancelled.
He was in a difficulty. Another un-
touchable showed him the way. He
said: look here; you ask somebody
from the dhobi community to prepare
tea. The mehthars and others who
come to take tea at your place must
know that it is a dhobi who is prepar-
ing this tea. He did so. What was
the result? All the mehthars and
others came to take tea and they found
the dhobj boy—he was of the same
village—preparing tea; they said:
Dhobi ki banai hui nuhin piange. They
all went away.

1307 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

They all went away witnout eating
there. The Brahman felt that he was
not polluted and that his hotel was
not polluted. Because the poor dhobi
boy prepared the tea, the whole thing
was gone.

What I say, therefore, is that all
should join hands with the Scheduled
Castes and all those who call them-
selves leaders of these communities
and leaders from other communities
also should join in a drive to put out
this evil of untouchability. You can-
not look upon a man gs a sort of an
inferior being. All are creatures of God,
we are all equals. There cannot be a
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distinction between man and man. Un-
less and until that feeling comes into
the minds of our people, it will be
difficult for us to wipe out untoucha-
bility. For that education must be
spread to all the levels of our society.

(The reservation of seats, of jobs and
employment will not help much. True.
people get employment. Becoming an
IAS is not going to serve much pur-
pose. I will point out many commu-

'nities who do not care for employment
in these jobs. I was just caleilating
one day. How many Gujaratis are
there in IAS, IFS, IPS; etc.? Very
few. Why? They do not care; they
get employed by their own methods in
business. What do they care for the
IAS, etc.? I therefore say that let the
Scheduled Caste communities also rise
with there own power and in such
manner that there may be no need for
temptations of this types. They are
only tempting. because some mofey,
some power can be obtained.

Mr. Deputy-Speaker: The hon. Mem
ber’s time is up.

Shri U. M. Trivedi: But they should
ris2 and make themselves one with the
nation, part and parcel of the Indian
nation. There shouid be no distinc-
tion on account cf caste; it must
go.

_-Shri Basappa (Tiptur): Mr. Deputy-
Spegker, Sir. today when we are dis-
cussing the question of Scheduled
Castes and Scheduled Tribes, we can-
not forget the fact that we are dealing
with nearly one-fifth of the population
of this country who are exploited be-
yond measure and who deserve the
sympathy of one and all. A situation
is developing in this country, and if
this is not taken note of properly at a
suitable time like this, it may ilevelop
into a very dangerous situation and it
may be beyond redemption. Therefore,
we must take note of the conditions—
social, political and economic—of these
people and take more drastic steps in
this direction. Otherwise, the penalty
that this country will have to pay will
be very great. We the so-called upper
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class people have to perform what is
known as prayaschitha.

I am saying this in the context of the
constitutional provisions made for
these people and in the context of the
Plan that we have before us and also
in the context of what is called the
socialist society that we have to deve-
lop in this country. So, leoking at the
problem of these people in these con-
texts which I have mentioned, I have
to say that what has been done is a
drop in the ocean. In this connection,
naturally our minds go back to that
great father of the nation, Gandhiji,
who had love for these people. Even
before Gandhiji’s time you. Sir, who
come from my part of the country,
know that there was a great social re-
former, Shri Basaveshwara in the ele-
venth century, who did a lot for the
upliftment of the Harijans. He even
went to the extent of advocating inter-
caste marriages in his time, but unfor-
tunately, the social integration of
society did not take place as was de-
sired, but now, his unfinished work has
to be continued. § )

The hon. Deputy Minister was telling
us the other day that these people
have to be brought to the level of the
other communities. What are the steps
she was advocating, and are those
steps going to take us forward and, i
so, when and how? These are the
questions to be answered. This way of
dealing with this question will not take
us very far. A sense of urgency has
not been felt at ali and a time has
come now when the Ministry must
give more attention to this subject. It
was in an apologetic tone that she
was expressing the steps that are being
taken to ameliorate the distressing
condition of these people. She knew
the big problem before this country,
and therefore, it was but right that
she was dealing with it apologetically,
but when I read this report, I find that
even the Commissioner says that it is
regrettable that the Ministry of Home
Affairs has ignored this organisation,
namely, the organisation of Scheduled
Castes and Scheduled Tribes headed
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by Jaiprakash Narayan. It shows that
the Home Ministry is not very serious
about considering the report of the
Jaiprakash Narayan Committee. Under
these circumstances, I can only say
that the sense of urgency has not been
brought to this problem. Every effort
should be made, and drastic steps will
have to be taken, if we want to achieve
the results that we want to achieve.

'Coming to the economic condition of
these people, now and then the ques-
tion of economy comes in. I am sorry
to say that when dealing with this
question, such a consideration should
not be allowed too far. Even on the
question of appointment of an officer in
the office of Assistant Commissioner
for Scheduled Castes and Scheduled
Tribes in Delhi, a decision was taken in
1957 that such an officer should be
appointed, but in 1959 the post was
abolished on grounds of economy. In
these matters, if economy has to be
effected, the question of where and
when it should be done has to be de-
cided correctly. It becomes a policy
of penny-wise and pound-foolish if we
adopt such a policy like this. Even the
list of Scheduled Castes and Schedul-
ed Tribes has not been framed up-to-
date. They say it is due to inadequate
staff. The report says so. So, these
things should not come in the way of
improvement.

Again, there is the question of un-
touchability that is prevailing either in
Andhra or in some parts of Maha-
rashtra. They say it still persists in
a very great measure, ‘and so effective
skeps will have to be taken to book the
people concerned. The cases register-
ed may be few, but the cases unregis-
tered are very many. Under these
circumstances, it is not enough that
these cases are handled so leniently,
and in order to abolish untouchability
completely greater efforts are neces-
sary.

About scavengers, some steps are
being taken; wheel-barrows have to be
introduced in every town and munlci-
pality. Even there, sufficient improve-
ment has not been made. We cannot
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see any more the degradation of the
scavengers carrying nightsoil on their
heads.

Then, with regard to the amount
that has been set apart and the amount
that has been spent, we have been
hearing of the shortfalls and of un-
utilised amounts. In the first place,
the amount set apart is small; in the
second place, it is not spent fully; in
the third place, it is mis-spent. The re-
sults are not commensurate with the
amount that has been spent. 30, these
things have to be watched more care-
fully than before so that resuifs can
be achieved.

A lot of things has been said about
the cducation of these people, You
can.sce large numbers of oupils
belonging to Scheduled Castes
and Scheduled Tribes in the 1ural
parts walking long distances—five to
six miles—to their schools .and you
find them coming back at 6 O’clock
without having had any food in the
interval. What have we done tor
their mid-day meals? That is a very
meagre thing. That has not been
done. Again. are those boys getting
scholarships, the post-matric scholar-
ships in time? We reserve seats for
them in the schools and colleges, but
have they been filled up? I think we
reserve 20 per cent of seats for them.
Then, even those hostels that are
meant for them are not managed well.
You know how they have been mis-
managed in different parts of the
country. As regards medical aid,
they stil] remain in a very filthy and
insanitary condition, and the doctors
refuse to go and live amidst them.
So, something must be done to encou-
rage the doctors by giving them spe-
cial pay and allowances.

About giving land to the Scheduled
Castes and Scheduled Tribes, the
report says that there are no available
figures. Of course, here and there
lands are being given to these people,
but I would suggest that when lands
are given individually to the extent
of two or three acres, it will not
suffice, and instead, plots of land to
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the tune of 100 or 200 acres may be
given to them to form co-operative
ventures and help them in all possi-
blue ways, so that they may be benefit-
ed by these co-operative farms when
land is given freely by the Govern-
ment.

Again, the indebtedness whit:n they
are suffering and the unempioyment
that is existing among them are
matters which are beyond cedemp-
tion. Even in the case of the icalher
industry in which they are a little
trained, they are cxploited to a very
great extent. So it has been suggest-
ed that an All-India Footwcar Board
be established so that it will do ‘hem
some good.

/Regarding representation in Parlia-
ment. in the legislatures and in gov-
ernment service, we are very Sorry
that one of the stalwarts of this House,
Shri Jagjivan Ram, is not there now
as a Minister. I know he has gone

for a good cause. But I want io say

that people belonging to Scheduled
Castes should occupy places in the
Cabinet not only in the Cenire but
also in the different States. About
increased representation in the vari-
ous government services. I wouid iike
to say that the increase is not ade-
quate, it is very unsatisfactory. As
has already been represented, greater
care should be taken to see that all
the reserved posts are filled up in
time./

I would like to say, Sir, that the
constitutional provisiong are there and
they must be respected in toto.
Under article 338(3) there is an obli-
gation to set up a Backward Classes
Commission and the report to be con-
sidered carefully. By an executive
order of the Government they cannot
dispense with a constitutional right
that is given under the Constitution.
What I find is, by an executive order
the Government has taken away that
right. The Commissioner for Sche-
duled Castes says here:

“My Organisation is now not to
be entrusted with matters rela-
ting to other Backward Classe; as
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referred to in clause (3) of Arti-
cle 338 of the Constitution, because
the Government of India has fin-
ally decided not to maintain Jists
of such classes on the recommen-
dations of the Backward Classes
Commission appointed in 1953...”

Sir, the Commissioner of Scheduled
Castes, Scheduled Tribes and other
Backward Classes represent not only
the Central Government but also the
various States. So he is a person
under the Constitution. By an execu-
tive order a right given wunder the
Constitution cannot be taken away,
and if that is done it would be ioing a
great injustice to us.

Then, I read certain statements in
these reports which are not well con-
ceived. I am sorry to say that some of
these statements embitter the feelings
of one community against another
community. I wvery much wish that
the drafting should have been more
careful. They should not single out a
community and say that they have
tried to include themselves in the list
of Backward Classes. That would not
be a correct thing to do. Instead of
adding to the national integration of
this country it might do more harm to
the cause. I would, therefore, suggest
that when comments are made they
should be more careful to see that the
nationai integration of this country is
not jeopardised to any extent.

st TN wAw  IIEAY WEEE,
¢ fr 3 0 ¥ a1 A ), T A
F T ¥ fod qag faar & 1 gaw wa-
g & wrew WA WERET FT O3
AT g 5 3T A g F HE
fae 58 wew ¥ feawaw & fag @
2\ & a1 g a1 fF oo o= e
N @S fod W smam wfE
AT A a31 qar B 9= A
g W F e & frawaw 3
fou @ 21
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TF FIAAM @™ I @ WE]
Tl
s TR da% 99 § 939 H ;9
71 Em fafey & g waw
FIAT AmEAT £ f& wEw F 9 9w
Tg ac ¥ fomy 9@ FT =0fzy fe

Ey

TR T § g <} wamm zfeet

UF G FoE Ffade IF & fafreex
F1 frafag @t =nfew

o 2@ fF 927 95 ¥ a9 (]
q¥ gAY FAee weEa 7 fomr 2 —

“If in course of time, a suffi-
ciently large number of Scheduled
Caste/Scheduled Tribe persons get
elected to the Lok Sabha and the
Vidhan Sabhas from general cons-
tituencies, there will be no need
for continuing the reservation of
seats for them and the constitu-
tional provisions in this regard can
be allowed to lapse. To bring
about such a situation. it is neces-
sary that all the political parties
in the country should consider
this problem very carefully and
endeavour to set up as many suit-
able Scheduled Caste/Scheduled
Tribe persons, as possible, from
their parties for the general seats
in the Lok Sabha and the Vidhan
Sabhas.”

a9 fer # 3@ 1 om ofewe A
TFFIE F TR g g JWeA
Hleq § 99 ™ F AR A9 Agaes
T F AR AL dEw ¥ AF
o & faw 99 1@ 9 1 FfET 3 esR
F sAFAA A IT AT g qgA W
€t | faw oF S A § gfom
T F AT AR Al § owfew
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wF wifagi F W qW A | W F
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a1 2 va A1 fedfie av frm wmg,
wq fawea &1 fzdfm &7 fqan
w7 W fEma #F1omafa amEw
FEdr W1 AMEE AR AT aF T
JETYT ST @A AT 99 a% fF
a fodY 39 #Y st &, 59 ¥ we
9T FT A W oA g

# W mewm #1 aaw foem
= & qifafera drew F qeE A

feamr wmear g 1 = § famr g
S .
g
“The number of the Scheduled
Caste persons appointed as Min-
isters, Deputy Ministers and Par-
liamentary Secretaries in the
Union Cabinet, has gone up from
3 in 1960-61 to 5 during the ‘year
under report. As regards the
Scheduled Tribe persons, the num-
ber increased from 1 to 2. In the
States, the number of the Sche-
duled Caste Ministers, Deputy
Ministers and Parliamentary Sec-
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retaries increased from 26 in 1960-
61 to 28 after the last General
Election, while the number of the
Scheduled Tribe Ministers, Deputy
Ministers and PaPrlPiamPentary
Secretaries decreased from 15 to
1.7

IR [ H faw 3= wfes st

F AR FT ag TAEZ FT 9 | 29
q3UET TS F ARG AT oa4Te W OH
qg F@EZ FT 9 | AfF @ oW
F1 frrdesm w2 2 mafau = T8
F gATEEEIT g 3 |

M F FEET § AR I AN
. qAET F1oAw faAmr SEar
g T § #r foaaas A
2 1 froem 7 29 %1 a9rg ¥ 731 gfew
it @ wafea s SfeEr &
foazsm 7E & T & )

T F qATET § AAAT HAT GZRT
FT O F=7 33, AfEAw 1 96
e =T £ 1 W oW Sgges
T Fhwwe 1 foaE 3@ @ 97
983, 99 Q20 WX frur gam § -

“The only member of the Union
Public Service Commission belong-
ing to the Scheduled Castes re-
tired on the 17th August 1961.
Thus, on 31st March, 1962, no
member of this Commission be-
longs tn ‘he Scheduled Caste or
Schoedwied  Tribe. In so far as
State Public Service Commissions
are concerned, the only change
that has taken place during the
year under report is in regard to
the Mysore Public Service Com-
mission to which a member be-
longing to the Scheduled Castes
was appointed. In the lzst Report
it was mentioned that one Sche-
duled Caste member was serving
on the Public Service Commission
in each of the States of Andhra
Pradesh, Gujarat and Maharashtra
and one Scheduled Tribe member

in the Public Service Commission
in Assam.”
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[ =t Fa7]
g goa afeas @faw wfwaa #Y §
AR W F | gHTT A1 Ag FRAT 8
gfiw & #fus ¥ gfomt & @e
afeas wfam #fweer # gftem afem
gfaw sfwsm # Feare f&7 I | W
I F1 qARE A2 fFaAr T § A A
arm At & F oS e # R
Q@ ;T Y &1 g faar m s
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zq foaE ¥ ag feor ™ 2 f5
gt & afgaw # fogaem @1 av-
FEw (20 g AT GTeT ZrEew #
y o8 | T AE, W fEE oA
gfay a1 39 & 991 5w € F 7 ¢
afaery H =g TEARz 929 Z1 AT
e IREE g, AWl § .08 WK
Q.0%3 FEATIHZA ZU 2 | FH =
gfFag ® . ¢4 ;;ﬁ« B -4
ToTiTiREA gU & | G9des greed
mra—ﬁ?{mm‘(slmﬁgﬁw
g fafaedt &1 77« 8§ oF =7 ot
fase o7, ag ¢ €@ 9RSE A
“Posts reserved for Scheduled Castes

and Scheduled Tribes” on 23rd Feb-
ruary.

“The TUnion Government is
understood to have set apart 12}
per cent of the posts in class 3 and
class 4 of the services for the
members of the Scheduled Castes
and Scheduled Tribes. But there
will be no such reservation so far
as the higher rungs of the carvice
ladder are concerned. According:y
promotions will continue to be
governed by merit in class I and
class II services.”

g % A= F 7 ow fafex weE
%1 7g foe fF o0 3 =@ a@ #7 "4
a1 o feudd=g # S far ?
IR TH faw &7 9o faar i o

SEPTEMBER 4, 1963

Reports of Commis-
sioner for Scheduled Castes
and Scheduled Tribes

JIFX 39 AR 7 fao a7 ©r § o
THY AT 9T §H TH FT FUICT FGT, AT
I F AR WX T GHAT U5 al
AEE 9 AHT | WX ZARY GIFT
Frg ag =T § fF efow dfetew
SHTET ¥ SATET HEESi B ST, AR
FATE q &1 a1 AR FAW I gI, A $A
FT T AL FT (A T
T wEa 5 s aw zfei &1 FEr
W F o F g g quad @
ST G aF S foEi & afd
IF F1 WAl F1 T =i g4 frae
¥ gfrrw of=mw wfaw sfaaw 71 sy
TREFU G 919 WTE g owwe
foewe & sfva & amge wo wHo,
Ao THo THo HIX HTEo To THo
F1 wfage # zfod &1 3 o)
FATH q TEH § § ATMF I FT qHeSA
qu fFar s 5% )

sy RIS (TIH-FA) : IUATEAE
qgIeT, 2 A % JTaEl AR AW &7
sfag oA o 2fiawt qur arfearfaat
F falt aga & o o @ Fifs s
feai s et g afaai & g
TS T oY, 39 F FAC IIH & fAF
T AF § a:7 & @Y & | E9 FAw
HEEE FY O #1 Y ¥ 9y wd
gz qqr J9ar § fF mfzafaay qur
it # wor & o 20 ¥ @R
mﬁﬁﬁmw@%nwge%
qra FAT T34 & .

U AT I . FTH L G 8
A ¥ ga fog a@ F1 7

st A W g™ F /T F2AT
gear § fF zamd g F S S
F F 9% Y, TAA AT FE X AR
Y sfearfeat # safa & #1€ ofaa
ey Wi M g &

o]
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frdt ¥ g wwe T & Fromfe
aifet & Saer Swfa 98 g & faaer
BT =T oft | & oY 5 &7 qweE F3aT
g AT 77 +ff O frafy & i o &Y
FAfT 7€ F uTE T T FT AW A
& & sfgarfaar ar ot & samt
¥ oot st gTETd FHE 9 ¥ F
SqreeT{l ¥ wIW GG N F 1 agT ¥
T wriray ¢ sifsw sfaanfeat 71 gafa
a6 AL ALY | T o agT T wlieay
g s sfeanfant o =fewt &1
T F

gz #afafa am & 5 anfeanfaat
Y7 - fromt & fa St e oFET S
2 9239 T2 g1 91T & | qeel g= ANty
FISAT | ST TGIT T AT AT 9 @
@ gar afw aew Fw< fram o
T AvZ g9 999G QST § W ST
TAT EE] AT AT IL @H Al &l
qF1, afew 97 a9 F7 241 W@ | 72
faaw g@ #71 a & 5 wwa @A g
I AT TR & FIfAT FTF 9 HY
mfearfaai 1 safg & @ =& &
qmar @ 1 wa: § g ¥ faaga s
f& w7 gt & gz & S
=if.7 aifs zfomt qur smifenfaat
FT FHTH FTHR AT T T F7 S |

sifeafaat gar efomt & @9
¥ 99 ¥ 99 g W g "l &
MYT F | AR GO gOET foer
¥ wereEl #t e g ) 3 o for &
29 9 ¥ aga wqar a1 IH g At
T HI AA TF G A O W e
g 1 fwmsoay T ag &
Sro dro w1 WY v foam w7 g, Afww
2AR Sto HYo #ERT ¥ TG W &AW
ag faar

AR IFH ¥ feurd &1 wew
T ¥ qOEAC | G FE T
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g F@ 3 AfFT w9 F@ AE g
& | W T qIE ERM F2A AT @A
& ¥ 5 o g7 ar feman o gfees
& | Tt fawar wfearr SmT 47 99
e & A 7 @9 ST F A9 SrEw
FAT FW 2 1 AT A g froaw
THTL § FTH F9AT AMEQ arfs 3+
Tq ¥ 3T FT @AT FT &9 a1 TF |

faerr & qeaeg § & g2 wzar 9r=ar
g 5 wiuswas sfgamr ofafas 20
farer 3 famm Aew o F @9W AT E
qeETC 927 & Arfgarfeal # far oy
TQGT I WN & 97 FW T | SATAT EAT
T @1 T S & A o gy
F 99 [y 1 T2rEds faemr =i T
o' g fF A &1 afzafat
st 2ot & fag Fwems ot
FT T AT A 39T F @A FY
SAFET 1 AT AR |

TR "9yt 9T fae § oowy
T F FJUa< & | T:7 gfawr o219 da7
AT & #IT 937 ¥ aXEI FOFTHr
gT & | WX 3@ F qIF F:A7 qTAT &
fF a@R & T w9 gmweEr g
TR T aFR 7 F@t T F fou 3w
ot T8 fFar & 1 a9 TS s=En s
afewa § 1 #0 wRw § st
ol & A W U € S A ==y
gl # afom #x faar 93 o5k 3¢
FH e § Iog g I qATlH Hrfaamay
TF A A GEL AH T 7 G9FY @00
gfaemg@s o 91 ' |

afe gwwe mfgafaat #ix afe-
S A WA FCW ARAT & @y
TWTE ToF 7 UF 0F AT i
arfeat M gt =t 393 F fou
T Tifgy, AR & & T A
TF Fifeardr  Sa@ude @€ gET
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[= 734)
arfer | fogq &t o fag arfearEr
AT e & =7 &7 foaez w&r swr
Ffgu AT T T=491 FY FTFA 7 F
et g1 ATfET |

Shri Muthiah  (Tirunelveli): Mr.
Deputy-Speaker, Sir, the Tenth and
Eleventh Reports of the Commissioner
for Scheduled Castes and Scheduled
Tribes reveal the conditions of the
Schedisled Castes and the Scheduled
Tribes today. The Scheduled Cuastes
and the Scheduled Tribes form more
than one-fifth of the ponulation, and
so, their problem is really a national
problem. Their uplift is absolutely
necessary for full national integration.

There are several prohlems :clating
to the Scheduled Castes, and one of
them is untouchability. Untouchability
is still prevalent in the country. Arti-
cle 17 of the Constitution says that it
is forbidden, and the Untouchability
Offences Act, 1955, malkes the practice
of untouchability a penal offence. With
all thjs, iy is sorrowful to find that the
practice of untouchability is prevalent
in alarge measure particularly in the
rural areas,

I submit that mere legislation is not
enough to eradicate untouchability.
Apart from legislation, intensive and
continuous propaganda is to be carried
on to eradicate this evil. A greal
change, a moral revolution is to be
brought about in the attitude of the
caste Hindus towards these unfortu-
nate Scheduled Castes. The Scheduled
Castes in the villages are even today
not able "to assert their legitimate
right conferred upon them by the
Constitution and the Government, in
spite of the great protection given to
them by the Government. The reason
is that most of the members of the
Scheduled Castes in the rural areas
are afraid of the caste Hindus because
they are poor, uneducated and depen-
dent upon the caste Hindus economi-
.cally. Many of them, even today, are
in the grip of the caste
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Hindu landlords and money-
lenders. If we analyse the figures of
cases registered from 1955 to 1962, we
find that only a small number of
cases, about 3,000, have been register-
ed for the years 1955 to 1962 and a
very large numper of cases have not
been registered. Let me say, Sir, that
the Police also seem to be a little in-
different in this matter.

Various steps have to be taken to
eradicatz this evil  Firstly. village
level workers and welfare officers and
members of Panchayats have to work
together 1o eradicate this evil, Second-
ly. the Ministry of Information and
Brozdceasting has to carry on intense
and continuous propaganda through
the All India Radio, songs and dramas
and fiims and publications, These
should reach the people in the rural
areas. This is very important. Third-
ly, free legal aid should be provided
promptly for the Scheduled Castes in
cases of untouchability and harass-
ment and eviction from land. The
Harijan masses should be educated
about such an aid being there, because
many of them do not know that such
an aid exists. There should be re-
presentatives of the Harijans on the
various Harijan Welfare Boards and
Committees.

Then I come to welfare schemes A
number of welfare schemes are being
implemented by Government to better
the lot of the Scheduled Castes and
Scheduled Tribes, In the Third Plan,
Rs. 100 crores have been allotted for
this purpose and in 1961-62, Rs. 12
crores have been spent. The welfare
schemes are intended to promote edu-
cation at all levels among the Sche-
duled Castes and Scheduled Tribes, to
improve the living conditions of the
scavengers and sweepers and to pro-
vide house sites and cultivable land to
poor Harijans, particularly landless
labourers among the Harijans.

Of the various welfare schemes edu-
cation is the most important. The
Central Government and the State
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Governments have a special responsi-
bility in this matter of promoting edu-
cation among the Scheduled Castes
and the Scheduled Tribes, Rs. 29
crores have been spent in the First
and Second Plans and Rs. 34 crores are
allotted for the Third Plan. A large
number of post-matric scholarships of
the value of about Rs. 250 lakhs have
been awarded. and overseas scholar-
ships are also given.

I should say something about the
fees. We all know that Scheduled
Caste students are exempted from the
payment of fees in schools and col-
leges, but special fees are collected
in a number of institutions, This is
a hardship and a handic®, to poor
Harijan parents, I plead that this
should be disallowed,

We know that there is 20 per cent.
reservation for Scheduled Caste stu-
dents in institutions but this is not at
2ll adhered to in a number of institu-
tions so far as my knowledge goes.
Education in villages has made poor
progress. In my own constituency,
there are hundreds of villages which
I have visited where educational faci-
lities are insufficient for the poor
Harijans. So, I plead before this
august House that free and compul-
sory primary education with mid-day
meals should be introduced without
delay. This will surely prove a boon
to the Scheduled Castes in villages.
A sufficient number of schools should
be started in scheduled caste areas,

With regard to schemes for scaven-
gers and sweepers, the Third Plan has
allotted Rs, 3 crores for the housing
of the scavengers and sweepers, But
this amount is not well-utilised.
According to statistics, only 25 per
cent. of municipal scavengers are pro-
vided with houses. The housing con-
ditions of scavengers are most unsatis-
factory. The scavengers are most
backward, and most ijlliterate, They
are doing the most menial work and
they are the most unfortunate, They
are the lowest of all in society. Jesus
said to his disciples about two
thousand years ago: ‘“Whatsoever you
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und Scheduled Trides
do to the lowest of these my brethren,
vou do it unto me.” And the scaven-
gers are verily the lowest of all among
men, and service to them is service to
God. Ruskin in his famous book Unto
this Last most eloquently pleads the
cause of the lowest man in society.
The municipalities and major pan-
chayats should be persuaded to make
use of Central subsidies for providing
good housing conditions to the poor
scavengers.

1 want to speak g few words about
the miserable living conditions of the
scavengers in Tirunelveli town. In
Tirunelve!i municipality—it is my
constituency—the living conditions of
the scavengers are most miserable.
Their life is very miserable and the
housing conditions particulariy are
most pathetic and pitiable, The houses
are too small They are old and
leaky. They are not at all adequate
for big families. The family usually
consists of 5 or 6 people and there is
a very small room for a family and
these people are not able to live in
that small room. They have submit-
ted a number of petitions to the muni-
cipal authorities but up till now all
their appeals and petitions remain
unheeded. So, I request the Home
Minister here to be kind enough to
make a note of this and communicate
this to the Madras Government and
to the municipal authorities of Tiru-
nelveli and make them do something
positive for the sake of these scaven-
gers and improve the housing condi-
tions of these most unfortunate people.

Further, I should point out that
these scavengers are heavily in debt
and on the pay day most of their pay
is snatched away by the usurious
money-lenders. So.I plead that sca-
vengers credit societies should be
started by the Government without
delay. The Government should also
take measures to civilise these people
and to elevate them in status, A spe-
cial officer should be appointed in the
local self-government department in
every State to look after their
interests.
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Then, I come to services. The Con-
stitution, the Parliamentary Acts and
the Government orders jjive protec-
flon to the interests of the scheduled
castes and scheduled tribes in the
matter of services, both at the Centre
and in the States. There is 12} per
cent. reservation for the scheduled
castes, but still the percentage of sche-
duled castes in the services is very
low as the 1961-62 figures show:
Class I—1 per cent.; Class II—2 per
cen., Class III—7 per cent, and Class
IV—16 per cent. of the total number
of employees, I appeal to the appoint-
ing authorities to be more liberal
towards the scheduled castes and to
consider only writien tests and not
oral tests till 1970. I feel that in the
interest of the scheduled castes, there
should be one harijan member in the
Union Public Service Commission and
the State Public Service Commissions
at least till 1970. This will improve
the lot of the scheduled castes.

I come to cooperation, I have to say
with sorrow that the scheduled castes
are deeply in debt in the village and
they are in the grip of money-lenders.
Tn order to remove this evil, agricul-
tural credit societies should be open-
ed in sufficient numbers in the villages
for the benefit of scheduled castes and
a sufficient number of consumers’
cooperative societies also should be
opened,

With regard to landless agricultural
labour, let me say that the number
of landless agricultural labourers
among the Harijans is ever increasing
and they are suffering very much.
Bits of cultivable land, either the
Government land, or the panchayat
land, or the bhoodan land or the sur-
plus land created by the Ceiling Acts
may be given to them in order to
improve their living conditions. The
Government should also ensure fair
minimum wages to them to better the
lot of these agricultural labourers.

Let me conclude with a prayer that
the day should not be far off, when

sioner for Scheduled Castes
and Scheduled Tribes

there will be no scheduled caste as
such, when there will be only one
caste, one community, in the whole
of India, when all the castes will be
integrated intp one nation, the Indian
nation. I pray for that happy day.
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fFar o1 wr & 1 39 FY ATE FfAvE
3 @ awr fOe & aw faemar
2| ¥ 99 T SWan & & e
& T OB HT TG T IH FT

Ml foiet & wifs gare G
qu § ag Fgr T § 5 oo A% 9w
F mfosrd, @ M T=9W & fag
AEEIF g, ag AW TF T A4 fFAv
AT R | WF I TF =T QO AG
BN, 9@ 9% #4 g @m AfF
W I F  FAT I F faw #%
@ g, wwEa @ g ! afgR
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e fF @ g & o9 =
FTEATT AZL ET AR |

oFA FA AfAA AT AT TE
g T afgmw 9x o1 = #7 @@

qiET FT @ F faT gz agr ard
W qgEdt € ar az fewr sfwwme
a7 faem wfgwrd & o9 gy Sy
¢ foas f5 @z dedax feuddiz &
o W 3 & AR 9fF I o
vad o wereat & wwae 7@ g ]
St f S@F1 3% Ty FT g% safew
FZ IF @I & o Yo AT FT 91
qE I FT T & | A9 o o Hlo
e $29 2 fF a7 W wEwy &7 s
T | W 9T I AT TRAL AL 8
T T AIZ & S AT § G AL
T FT AT & F I 6T dow 2
FT g A g @ Sesr § gt Amar
39 G 1 0 3 & AR T 72 v
2 f& foar st dgaes Fwew &1
g wifeq 7z 7Y g1 € 1 37w
HAYETET R ST 7S F 3T 0
& aew e faar s &

ITETE WEILA, {TF F qva< fgemt
¥ fgges FRem F AW mEdd
#1 freg SaRmER LAY T ¥
@Y &, TerEt A ¥ A 0 wEd
# gy 9% efom A A & &
qugar § 5 3aT @ 3o d@er g
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SET g ¥ 1 v SR A A
SAfA R g, AfFA A oF ST @R
o g, femmes wRw & mmm AR
# S g i gerdt g § fei A
AT FT T | K ATIHT qaeA< I
s fremm =mear g0

qIE H T o9 @A § W TF a9
qrET ST e E—fFET & qm q)-
a9 o faT & o 9 9 ) 3w
foR H st a9 § i e FaT W W
| F1 a3 fFar o7 wr g fw 9 @
®Y 1 AT 7, qATfEH T AN GAl-ATET U
1% & F AT FI AF | TETI TATH
¥ A AT TR R OF P H A A
ST @dr-arer 9 T s ¥
q A0 AWE FT, AEE  FIF HIT ST
IS FZ F N FH FA F, AfEeA
THF HATAT SART T T Gdl-
arET § 2 1 & femme wmw F o
faow & zmar § A7 § wraw a4 T
srEar g f gt wn ae & v g

A ¥ ATH AT @A AT
&y ¥ oF FWA FAr 4, famw
AU 9 &7 F AATAT § FHIT 7,
qE 97 A g, AT N, AT T,
FoT g1, &9 o e 21, frod e
w0 % faar mar ar | wre st 77 fow
wFE ¢ | FHI AEr freger #ew
& ST WIEHT , AW 19 AT HqIEHT
T ®Y F29 § % wAT 96T Ffaw-
T THN ¢ WFT I T AT | TWE AT
w09 g 5 =fF a; wiw foe
®EE ¥ AT ], T2 G & fawwr &
arg g, Tafad 9z 98 & o7 gFdr g
¥ a7 od w70 91 a1 g 5 o w19
fogge F1e@ F SEw W A AT

SEPTEMBER 4, 1963

Reports of Commis-
sioner for Scheduled Castes
and Scheduled Tribes

ITM H FHATE & 957 §, AL IT 0
3w T ¥ wAA A& fRar swgam, &
fre 39 Wl # S=fq & & |3
TF a6 ar aew foar s & fF 3
FE F FHE X A AR gELY AT
gz Fg1 st g f& a7 quw e
FRET § § | OH g ® & A€ a9mar
o S @wit 1 FY qEE  fAe g3

fearas w3wr ® smgfaa sfaat
7 mfew wfagl &1 So & fa o=
FST H=OT FIA aATAT 4T 97 qErferae
o1 faw dfss ueew oz d= fowres
TFE, 9843 | I9 FEA F N gQ
@ g T, Afe g g @ars
H g7 guT & WX 9ES! gAd A
AT TET § | T 9eT F fo7 wsi
q1 A #faw w ey I § ) e
a7z & 5 39 F90 #9619 Ay
faeret 2 | § ooy aqrm |viar g R
F9TY T2 OF {50 &7 qeary T 199
2 #% uAfaawes 7 92 ) g
#1 e feamar 5 59 qeardt a9 #v
ST foar 917, SfFa gz o T ST 20
g 3z g f& sierdr warfeem ox
F "aET 15 9 faegss w1
ST AT & I AAT § W & q
2 5 fom 97 = 32 w1 ST §,
IJqET AT 39T % frar qx 0 ag
TEEY TF TS | AET & ;T AT
9T F TF THIAT qSqT § W IqH
T FEA FT a4 §  IqH IHA
faw ot & | SfFw w9 3z daem
FF AT & AT FIS A TEATS 7T
FT agT &1aT &, A1 FaaT @ 5 az e
Fa FT FHIA A &, AL B IHT & |
W TR FT FIE AT AL g1AT g L
T gEATd U9 &1 A4 43 & fE
T o9 d6S1 &7 qTEE § AR AT
AT qHFIAT A3 F AT A AT § o

32
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I q S AT gA-SAT QA ], 73 Ia@iT
AIA AT T I I N @TT 2199
¥ amuE 99 ¥R & | WX &R
T Ml &7 qCE (AT A [T, A
& F¢ o Iwfa T T 9

oT § qIF AT BIEE AT H;T
fo= Fxar wwzar § 1 w9 F gav e
f& &t #1 §T IR AT wOE
ferar smam o1 Wk Se-aElEt A as
AT AT AT | 27 THT FgTa9 g7 F
9, AfFT 72 F1E FFraT TG | o Fo
IR fea=e Ry & qEEr T &
7z FOFT qfEgt w:F F awE I
&7 frare § Fzr a1 @ o Tt 72 9w
8, a3 g A A W T g,
afer gw 27 9% & Ffex & T
zq feae & 397 93w 1 fa= foar mo
g e faraa miwr § T ¥ 3%
g Fgr AT g, srfw feAvaw wew
FT N TET ETAE E 1 SR WRW AT
2 FHATHT, JTHT AT -WT=7, fzaraer
w3u § faemr & 1| ww @ S I
LT FIAT & | AT i qaE, 9=,
T AR veR faegw 9@ T &

W

92593 1 fure & Twar 9¥
9% IR I F UFIET TATED &7 fAw
T 9w fFar wmar 2

“In the Jaunsar-Bawar area of
Dehradun District, a system of
bonded labour is prevalent. Per-
sons belonging to the Kolta com-
munity are required to work in
the house of moneylenders in
return for loans. They are given
food and clothing and no wages
are paid but the loan is free of
interest. The Committee appoint-
ed by the Government of Uttar
Pradesh, to enquire inte the con-
ditions of the Koltas of Jaunsar-
Bawar areas of Dehradun District
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and Jaunpur Ravain area of Tehri
Garhwal District, have classified
Koltas intg three categories, wviz.
(1) Khundit Mundit—who almost
worke+ like slaves for their masters
who, in turn, provides facilities
like clothings, food, expenses for
marriages, etc. (2) Mat—who
work in the house of money-
lenders in lieu of interest; majo-
rity of Koltas fall in this category,
and (3) Sanjayat—who work for
the entire village and are paid
some faslana.”

Ig T I AW &

IJUeAA W™ : AT AT G
AT TGO &FeH FY |

sty fag @ # oF T FT
geH FET F )

TR 3 AW AT P TG R
JTZAT, AT T ART HF QTAT 9T G
T ¥ IAR! FIHOAesT T AT
STl § FEAT ZOT 7 AT &1 A
oz N A FT gE g 5 o wm
I AW &1 wEE F fau & v &,
Tg fow @1 & 39F aF 9T § W
IHFT TEIATT FqET a1 9¥ fowar smav
g oar 7@

2 aF AT US &9 FT 9919 &,
fearaer w3W H 9g I FT 4 K T,
Sigi IEFT agd  gE@ 41, qfF F
FE THT qFIT FF THA $1 griaa
FT FHA AL IT AW FT @78
FAT M # #Eg faedt o

grefaw & a3 § § ag g IEar
g fr «as ¥ fag as@ aam & fog
TET @I AT E | IF gEa |@ad
2 1 I9%T a3 wuar e anfed
afe ot ww T T g, a8 o7
I U T L
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Shri S. M. Banerjee (Kanpur): I
associate myself with the sentiments
expressed by the hon. Members who
have spoken before me.

¥ AT AT - gl | ey

=t Wo Hyo TS : 7H T v
2 9T wEEy o1 o 9AH fAemr §
AR fghes 21557 & WAl F Fean
& fau g 3 foaen dar 9% fear g,
ar AT WG AGH § ;% A AR
e i as g f5 ooy wee
gax qform fage Tz 4, 98
fet 21

AT WEET, 99 Wl gA g
ST F IATT FY AT FQ L, AT RIS A
F¢ fa’ gae 9wy @ & Sy @
AR Fg1 T € 5 = e &1 03
FT ey fa frant safa AT Y i€ 4
a fo #1 g gfoml & ama
@ WY WX IFE 9gT A"
fesed T # A« Fm faae @
dr oroFr gar s & ogFEr Fmr
sfaffr & 1 a=d § fog a0% &
F SfasT 99m &, fom a0* §9 @I E,
fog a4% ¥ 3 @ &, 59 99 &7 faaw
T 39 fore & amg fem 9moar
& qwar ¢ 5 g7 ag aran fx ag fore
amag feer gEe ¥ fau fawt o€
it F fag 7@ fadt o€ & 0 &
g e o (3 g
¥ fag Fo o @ fFAT & oSEA
frar § e fam wom =nfge ar
g fear &

¥ omos Gt 9 qreE # @19
B FTd TEAT ATRAT § | AR g FE
T UF ForHe goT At foad wgr w4t
e fueges e @Y #6829 & =t
S WIET &1, I a9 9T foE
gt gmr wifgy, afes s F T
t foEds &1 | @R &t 5 g
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AUFET FAFATE FLHIT Fedl g AL
foraw et gao efmt & o freear
AT & 999 a9 % f5 g@Er
AT FAT, IA FE A qEIA 4T )
T F1E 7 ot 7 Fwern 2 e e gt
T S gt fvamm faean
arfgd | 3T 939 W gATR qrEAs AT
49 SSET W OST KA IH AW
TR A ¥ TEY E, Seai FFr At fw
39 §wa Ft A fFn smom afea 9
FaTeT @8 Serd 14 € fw fow fegew
FREH AT TSIFS FEE § HI9E TF
FA T FIAT FT TS § | IF ATRAET
Farz ot Wl AT § § gor drgar
g & nfiaz ag 7t @ @& faar mar
2 W ) SEE AR F g s X
T AE T AR IE ARW A
¥ A% § am @ fear mar

ST 30 TG F HEATA K OH F
9T 97 N FE F TF AU F |
Iq F &g T Ar fF & wEE &9
F T 1 & 47 QYUY FT, TE T 3 |
oF fawmr ® v w7 avEe aAlR
e W wed Wf.a, deges wwe
MR W3ges grew & A Wid AR
At F e 0F wrEAr gt faea §
o =7 frafer &1 o &% o) feRmm
F I T 9 T WA AL FT ST qFAT 3
a1 9% 7 gTEE F WIS qI9 35 TEE §
TEAT 9T qFAT § | ATEA AT FE X
T & 91 W ARG TEES TE q1H
H 9 Y 77 q W A IZ FIRT GHA
g I, 7 O wES ALY GRO |

IR WIS |G @S AN 39 Al

F 78 fawr o zafag s W@ 7
ST get fee s wr §, 9 faen
Qa0 T8 d@t, Wfag ar anfafeema
¥ 3 q 78 Sa¥, gafag a1 9z faa v
e &, dgges FE F AMT 9%
7z foraardy 91dY 57 gy € 91 e
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< | & =gar § fF aw o w9
F AR | TR FT T3 Y a1 fF
3 SAHT IATT FIAT, ST FT TZT &0
aarst # framdt | R s Sem
T TiAF I IAHT ALY AT AT I F
el g )R | g FE AT
wq Sode fawer @1 S gfafwm
BIRA R 9 gHT I1gy @ AR
g =gy 41 fF Brw o« faaas
M 9T F AT AT | W9 §9g T
gfadem 7Y g1 @1 a1 a7 TF FEHATR
T FHIN F 7T § gearaw JUL G
TAT AT, HT CHENEE & §E 8
ag aa forar mar 91 99 fF ag7 A d5w
g7z a1 @9 fav I N S @ 4v
dgqes ZTEeT & WiEdl F SfE| W
FIFE | GOW FE F hAA T CF
T TR FwET AT @S FAT G
I@ F grE-T ¥ gegRw # g ar &
AL FgAT 6 TS FT doF 3§ W
a9 WY § Afew A wERy F1 gEam
AT w1fgd 4r fe gl F1 & dEw
¥ 1 TFaw L foat ® g9 97 ®R,
I9 Y I FI FHET AWM | I K
SfggarfFas oA a9 fFra &
fatas qem § o1 @ & 1| FIET @A
Afew =it g@Q 99 agr & 9 4
foar mar | e ifew FqvEe ey @
Jt IFH wgfHad FT AT FH WA
T fF 39 F1 o wiead @A &
e foaT T #9971 9= T F
AT 99 fF geA § 39 0 agg W
AT S gwAr

gafay & ar.ar g f oF ot w5
T F18 F7 Srre & W fog &1 g
FE 7 yugree fHar § AT gER I W
SoHE gET 8, ¥ AT F AR F oS
FHT Y wfafHar § 94 9T §1% 201
1076 (Ai) LSD—8,
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AT WAl AMGA | TS I F
AT HT G T FY A g A1 F Awar
g 5 IR AT o a0 Yy I Ay 9 g,
HelT ARIRAT #T A6 § A 57 &9 &
S IIT FY IET § AV gEL & a0 q
T3 AT | I 93T A 3@ a1 Y
AR FY fF =t s # qw} g2
2§ g anfgd Qv ¥5 wgr v R
AT AT &7 a1 ATE T A9 ST |
AR FENT 3@ 939 § g a1 weaw
TEET & q g1, 3z 9 sq § faw
AT @ | qEA A9 gE AT A oY R
T ATEF FY eI F 919 TF WK
TR AT AW IF A A OHY
TS AT | qTET TEIH F ATH A
Al A & fau @t gw 99 9 & 99
IET T 8§, SH I qTAT HHEIHL
F A q q9aT @, gfoat 3 WF
HEICAT TTHT FT ATH §1 9T g, w9y
Frarr # o9 & a0 § &5 w7 Afa
Gy oY, ITHT AW g7 qT 2, AfEA
F9 39 I8 q giomt & mfasrd 9%
FITTETT & @I, q I wiEET
Fr T FE F HF O0 1 AE T
& e I F IR H W9 g
1< v & TA-AY fadas o sEw
g, dfqe # 9z 79T W9 FEEET
T+ & AR gigd a7 FaRgdt qaar
TN T R E, N Fr ww g fw
FOST gfoml & www Y A9 GH
T T AT A AET & | IR wwor
N G FA F AT IR TF I AR
gfagme Y felt a0 F1 a7 T T
& #R SHH! a7 IET & A T A A
IR IT T g afF s agfE
TH-UF AT 6567 39 9a9 FT 99 F1
HIX FAI |

A woaem 5w w1 F ozETen
faar 8, 7 & IR § FOawe foars
# e § aw A g few ae

38
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[5 @ o wYo TlY)
WHR AR A fear I | s
e greT ST fear S G Q@ AT,
# figges w1 F AW A IR FT
AT 3q 39 § g aHaT g

Nt JeEw (g9t)  wgied
st s avfew snfadt & s
TR AT Ay @I @
st NI SIS & a8 d9T a9y
JIET F AR, A T A GH FAE)L
fear mar &, Su% fog & =g =1 AT
g .. ..

&t @o Wlo AW : FFHNTET
PRI FEA & A1 S F Fg HIE AT
ww &g

=t aEHtET - WEE § qAT i —
afz a9 9 afass: afad )
TEEFET TRA: g9 wefaw

faamgwifaa: 0

Hoiq TR @9 § fes gu #v 6@
AR AL FIG@T | g AT, A A Y
St gE & wiwamr § 3 &9 OF 9
faq X #Me W AR g@ T 9
Cadll

9 gHIR QTAA AT SR E
fasirfasT faemm &, ey €9l ©)
TFAT A T gRAT oA gd g,
frT o ew o7 Az & fau, wegwaAr
& fawre, gfot & fome, s v &
F F IS, VA A IAAT HST qAT
T Fer & 1 Az foemg s fF X
1 fate uF |y org § AR AT 928X
¥ STy AT 7 a9 ar, @ g, W famre
T IR A @T g1 =™
forrga § 1€ a9 TG & | TATE &
T ST, S ST @9 qifeat
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Y O ¥ T AT § W IqHT T
THTT F FIFT IoMET orar g ) & fer
St aTet faiy 1 g § ey g A Aar
g | @ arfeai 3@ 919 F1 9) TS
Tt § fo sfa & amm ax e fodr snd,
STfaTs FY IWIT T | T TH &Y
Sifardt o) far & wrfaw & 1 &
AT § 5 WX 3 a9 ag RdE wArhy,
& & ¥ fomil § snfEr & 9)
BT A A v sfaat & F A 5@ w7
FEST IS AT § AfRA ST FAR
Sfaat & S qrerET, 9 § W@ E,
S Ft IF9T HIGX TG faear Kaar
faee anfex o

¥ g 9w fv omfax @3
TEEIET AT FT A 8, Ty oS wot
qT | T F 9 gIR S § | foaey
srfaat € Saet & T §is & 1 A
IR ¥ SATRT S SU-afaai § F v
IT-IE ¥ 1 9 R, Wifq ¥, sfa
gfaae, o9 aur gw 9x #fawe,
I o oY 39 1 97 A gg € !
gg AT aga gUAT & 1| W W F
R FgT T T AW OEOE
qurT Efeafear e W 33 ¥ FEAX
A ST @ wE A gt
F foaw 72 TfaeTs SOREET & | 59 dF
T TRIEET Y AT 9T AT &
2 fe A FR AR IR T @
s fawwt ¥ A #1 Jae T@4y
Fq, a9 a% 77 faseed 98 A g 4
e ¥ F 7w § w7 sfear”
o s Jo THo gaA | AoTHAo
239 7 e faemar § S amEt 1 ;MK
fo fom Y a1z ¥ 77 wegmar @ AR
o %7 aoig ¥ W AW F AL Y FRS
fowew fawemm & 1 & I AR
R FT HIT 9 HATVT ST FT &AqTF
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Exploitation by a highly in-
telligent but by no means entirely
“the more obvious factors which altruistic hierarchy which had
have been indicated as probably evolved a religious philosophy
contributing to the emergence and too subtle for the mass of the
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I HATE G FEIT | S FqmATg -

development of the caste system.

The geographical isolation of
the Indian peninsula as a whole
and of individual areas within it.

Primitive ideas about the po-
wer of food to transmit qualities.

Similar ideas of totemism, ta-
boo, mana, and soul-stuff, or life
matter.

Ideas of pollution, ablution,
purification, and ceremonial puri
with associations of ritual sacri-
fice.

Ideas of the exclusive family,
ancestor worship, and the sacra-
mental meal.

Beliefs in reincarnation, and
in the doctrine of karma.

Belief in magic associated
with crafts and functions.

Hereditary occupations and
trade and craft secrets.

Guilds and associations of that
character and various factors in
the deve'opment of economic
life.

Clash of antagonistic cultures,
particularly  between  cultures
with matrilineal and patrilineal
modes of descent.

Clash of races, colour preju-
dice and conquest.

The development of classes
with exclusive religious and so-
cial privileges.

Individual isolation of tribe
and polities and their inclusion
without absorption in larger ad-
ministrative units.

Deliberate economic and ad-
ministrative policies.

people.”

T AR & eq1e FHiaa FAT Frear
g o) & awmar § 5 W WWifew
fafrmar @ & 98 ¥ s AR w9,
AT, &R F AR 39 F 0F @
frer snfa ® ofafag sx e mar
ag Sfe 4d &1

& wran g v w3 § o qww-
Y 9X AT TAS I §, T F1F
¥ AT F AW g9H 3 AU w7
g s maw oW faar
g Ay a7 F @ AR wfEE F
1T 9T AEIGRT HIT a1 & g {6y
T &, favesT AgTAT e quT @
T AT & g1 | AfHT d-arreat
# o 3w § ¥ 9= faAm W gu
M FY I99T igd WHAT TE@T | G
fa=me A Wt 39 3w F o faeme
& A 3@ A & 7T FT G qHAT
FAT AEAT § ) F wwmar g fvosw
AT TE AT AT R Q&
§ 9o @q Aifer wR 5w vy &1
9917 99 @1 § S9 & A T Av
Trfge |

HqIS G F FRL T2 T G20 §Y
Y & fF g Y gfiem ad § AR
it gfeer sttt & F gfaard we dwerer
frer & T FTHT I3 TAT & | AfRT
oot YS9 FT gt foawal &y
My fF fFg a@ ¥ s9 & @
AR AT , FH q7 & 39
quS § 9T &, S9 F FH qT @I
feam ST & 1§ 3| W) A e
FTHTGT FAT AT g 1 K wgar g
7@ ¥ F1% a9 & & 5 gfoe snfaat
J FTH IAT FLATE
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[=fr arervT]

T weq ¥ a7 o fa=re a5
+ s anfaat § sow § oF gE AT
TR § | I g § F 9T W
ST WEEE & FT WSkl HT W fIAmn
g fF 9% Aol wiw w1 oA e
) femmdl AT W @R A wE@
T 3G & | PR FAwR AR
F < DAY fearet ax famw &3 Fgr 1
I w2 g

“A deplorable trend is the rigid
observance of untouchability
among Scheduled Castes them-
selves. Due to historical reasons
they attach considerable prestige
value to a high place in the caste
hierarchy and an individual caste,
though listed among Scheduled
Castes, seeks psychological satis-
faction in being able to parade
itself as ‘superior’ to another.”

& o1g ¥ A F0 A E fF aw
TEIIAT FT AHTY FYE AR & | FAR T=T
g ST AT FAG FOL AT § )
g AT FIX F TEEETE § T ¢
§ AW Oy WU AL T AT AT L
TN A F Fe | & 79 F a1 feaman
g f5 awdw § @R gfeom wrfaal &
N A9 §, @ 99 H gEL THT #6
FAER FXF & | T 39 Il ST AT
SOTET A ¥ FY WTEIEAT AE g |
&9 9T g W9 Ay Jrar & feoaw
ar § ww # andy faave T o
wifera QT S @, & o 5@ T AT ey
ST & | T FT TH T IATEL HTHAT
Ta Ta g S fF aen § #i S
F O H AT G T TR I AT
5 FFR 1 Faar iz & 1 F 370
wrfgar st F #gr fiv wgt fafes snfagt
R ¥ 9W g AT § WK I &0
foamg g7 & @1 @S § oF qEE @

arg ) ag &% & ams ¥ i o6
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wEe g A g R owm A W
g AgeawAg | Ty Nl
W Y s e a2t wfa &t a9 F
FT 99 gfiews ¥ @ W, a7 397 & 99}
&Y ST &Y qETST A i GeT & S
ot e @ ¥ fag G Al &1
ez ot afz g @ g sfaal #)
Iy-arfe! ®1 FieAT § AN 7 T
AT &, 3T T TEIAT T ATGT FAT
%, W F oI W §WISEE gEr a@T
YUTSEATE I @1 § 39 1 A9Gd FTAT
& o< 39 #Y TOITHT B W9GT FATE,
AaEms tfFram i ®
safd #X | W =W ™ A faw
saA € @t & awwan g fF o amnfes
TEA ZZT FA g | W UE F qAA
W HEET § |

# wgw W g fw awdrfaw
T 9 @ 3 AT FEAt F) AR
¥y 9 7R §; afe 4 39 & wAT
¥ | 99 & womar W 7 wEE g Tifed
fow & 1 fosg gu @t &1 wfas
W qoaTfas & 7 F F aITET g,
I A A F gEE AR AR ok
TR AT F g faw 7 T9 78 |
{1 aF A AW AT Tg HGST AT
T

N AN gg dwRmw F9 & F
g9 @R FT GV AT &, A1 Ag IS
HEEH T & | W F afedl aF gHS #T
I TG g | ATSEATS AT ALF T IT
Ul A WA » far wwm A E
N @I &
£H FT qqE GV faear W afe g
RT G THIS & q79 FOE< & &K T
T AR g R g wEE e
9 @ il W, A & IR ¥,
99 F FEAR F IR gH F G99 F g
AT ) AT, fE W A W St
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& SE@ G @ | AfeT 9w 7% T®
feafa A8 ATt a@ aF T FY FTIHEAT
@R

& o #T oF fRiv ww ¥ W
o) wEiva FA oawear § fF o
}q9 A1 ¥ FIW AG TR0 L W
oM TRy TEET R EE !
¥ IR WfF g9 g, 99 F FN
XEAT FT A § | {0 qoret & e
fread § A F e &1 @ aF
T T A AR &7 wfaw wR ariT
fagwamt #t X 78 fear o@w @@
qF T RN 1 FATST § GAT 4 qT
TG & awar |

SEEEI e St 7 o af@dq
N @ T | F o aftadw #1oaga
Age &l 2ar | & 3@ Y agq a9y A
a8 mrar | wfew fom foafedi § ag
o1 af T AT § S F1 fY w31 )
o 39 3 o8 S fen Smar €
Tl AR WEEwEl 9T ) "I
m & faus fgg wfe & s
MR I A AFEE Fm e
afadm 71 @9 ¥ @97 O a9 fag
S1fq & #=x AR & | =W F fawra
¥ ford g 1 anfwE @99 HAT GNIT
aey ST d wEr @ werar # fRerr
wF oifAE €U g W gH I 9
TG & | I FETE
AW ¢ | 98 WUH AMT HE Tt
e & fad § 1 o @ww ferg a9 ¥
Tga & aweT gL # fAfgm &
Ig AN AT & @Sl &
feg g 1’

g M ¥ F@r g 5 oag
sreqRaan feg o § oF 999 §, R T
T TS G foar @ @ fgg e v
TR TE Y aFar |
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o § & o9 1 aw dfr F
R AT AR o R 1w ¥
ATET ¥ 4 T o R @ AT FRT @
o 5@ o fasim e fer s =@
AT 39 FANY S adr &3 &
3 AT qHETH S gEEE § 1 A9
qEET W N AMd F g FE *
o s s @ € 1 Sfe & g =g
g fF = o) Ry gl 9 el
waftfadfafeat saim & 1+ & = g
5 = w1 1 A F@ F o A
B @ 9@ | fEl F smEm,
[A-TET T g AR @A ;s
TEEE AR I F FH F qAH A
gER A wwEr ;AR ww fEar
qQ | W FW F fAC g FeAE
# S 3 FT TET FT AL & IR
qER FE I 9fge | Ak aF
TFR ¥ FW fear @ & osegwar
ST @A @ | 8w A & 5 amnfaw
T AT I, 99 F qHM &L 97 G H
e WX g F1 S9fF F a9E wEax
fat

Shri David Munmzni (Lohardaga):
Mr. Deputy-Speaker, Sir, the Report,
that is before the House, of the Com-
missioner for Scheduled Castes and
Scheduled Tribes will, I believe, be
weicomed on both sides of the House,
especially when we have accepted the
Dhebar Commission Report in this
House the other day. It is important
that public confidence in the adminis-
tration of justice should be secured,
maintained and strengthened. It is
to that aspect of the problem that I
propose to address myself.

I shall not burden the House with
so much of statistical figures, but 1
wouid straightway go to the attitude
of the Government, which was clear
when the Deputy Minister the other
day stated that the endeavour of the
Government was to bring up the level
of the Scheduled Castes and the Sche-
duled Tribes to the level of the rest
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[Shri David Munzni]
of the population and that various
welfare schemes had been designed
to that end.

Sir, I was listening with great
interest to the argument produced by
Shri Trivedi, leader of the Jan Sangh
group in this House, who had con-
fusing and contradictory remarks
to make about the tribals. In
one breath he states that he does not
believe in inequalities, that his party
is for equality and that there is no
caste system; and in the other breath
he comes out with certain remarks
about Scheduled Castes and religion,
about tribals and religion, where
definitely the interests of the tribals
are affected.

Sir, yesterday in this context I was
listening to Shri Prakash Vir Shastri
who attacked the Government as well
as the missionaries in his own way,
serene way though, but poisonous. He
said:

“It was scandalous for any Gov-
ernment to allow that the people
should thus be exploited by
foreigners on the score of their
economic and educational back-
wardness.”

The foreign missionaries were car-
rying on their activities in almost all
the border States.”

And then he goes on to say:

“A number of Christian organi-
sations whiih were directly asso-
ciated with the foreign organisa-
tions were indulging in those acti-
vities; there was no reason why
such organisationg should be
allowed to function.”

His argument ranges from Kerala
State to Nagaland and the Christian
missionaries and their activities,

At this moment, I would like to ex-
press a measure of gratitudg on behalf
of the tribals all over India to the
missionaries’ work in India. It is on
their effort and their sacrifice that the
tribalsy have come to this level of
standard of living, et per with others.
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It is the missionaries and their
efforts which have given a scope for
the tribals to see the political activi-
ties in India, the administration in
India, and it is because c: this that
they are taking part today in this
Parliament.

Sir, it is this section, I believe, which
is an iron curtain to the progress of
the tribals in India; it is this section
of people who stand as a bar to the
development and progress of tribals
in India.

An Hon. Member: Why section?

Shri David Munzni: The section, I
believe, who are occupying posts in
the judiciary, Here I would like to
quote a judgment of Shri B, Palai,
Magistrate, Uditnagar, Panposh in the
district of Sundargarh in Orissa
where his judgment reads as follows:

“According to provisions laid
down under section 145 Cr.P.C,, it
is not the lookout of the Criminal
court to enquire into the merits
of the claim of the contesting
parties or to their rights to pos-
sess the subject of dispute. The
security proceedings are meant for
maintenance of peace but not in
the interest of preservation of
rights. According to provisions of
section 145(4) Cr.P.C. the scope of
enquiry is confined to an enquiry
to decide which of the contesting
parties was on the date of the
order in possession of the land
under dispute.”

Sir, this ig what is taking place at
the helm of affairs all over the coun-
try and this is how the tribals are
treated by the judiciary. Tribals pos-
sessing land are displaced by non-
tribals, This is the type of cases we
will ind and, as was submitted yes-
terday by Dr. Ram Manohar Lohia,
there are »o many cases which will
show what type of decisions eare
taking place in favour of the tribals.
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Sir, 1 find from the Report how the
laws are taking effect and what the
Tribal Commissioner has done so far.
1 know, all the efforts are there,
endeavours have been pronounced, but
I am sorry to say that in action the
position is entirely different. This is
what appears in the Report on page 17
8o far as lands are concerned:

“4 12, Certain deficiencieg in the
laws on the subject, at present in
force in Orissa, were pointed out
in the last Report. These defi-
ciencies do not seem to have been
removed by the State Government.
It has been reported that the
Revenue Officers authorised to
grant permission for transfers of
lands by the Scheduled Tribe per-
sons, generally, do not make any
careful enquiry into the circum-
s.ances and merits of such cases.
They usually permit such trans-
fers as a matter of course and
seldom refuse permission. Such a
practice, as can be easily realised,
defeats the very purpose of the
protective laws.”

And then again, the Report says:

“4. 10. Legislative and execu-
tive measures to prevent aliena-
tion of tribal lands—The position
regarding the existence of legis-
lation to give protection to the
Scheduled Tribes, and also the
Scheduled Castes, against aliena-
tion of their lands in different
States /Union Territories, has been
described in detail in the previous
Revorts.”

Sir, we are making laws in this
House, and whether it is land laws or
forest laws or excise laws, these laws
are being enacted in the States. But
what we find ig that this type of work
which has been recommended by the
Commission. . ..

Mr., Deputy-Speaker: The hon.
Member’s time is up.

Shri Davig Munzni: Sir, I shall not
take much time I was saying that
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various laws are made in this House
and in the States. But this Commis-
sion and the Commissioner have not
seen about the implementation, how
these Acts are affecting the people at
large and the tribal people in parti-
cular, The tribals live on land and
forest, and the second alternative for
them is employment, In employment
preference should have been given to
the tribals when they have got no
scope in the field of cultivation and
forest. But both in the public sector
and the private sector, both in the
State Governments and in the Central
Government, we know the figures
which have been produced by the
Deputy Minister. Land and forests
are the life of tribals. So much has
been said in this House about them.
I think the Deputy Minister will
assure the House to give tender care
for the tribals in India.

ot e Fag (M) : SuTeqE
A, v@R gfomt F a7 ok
frgges s & fag ot o W @
g, 99 FT a1 w0 TE Y AT gwar
tE ATy @ AT
wF @t #faae fufrer Y sw g g w
s T fEm g ) s deraga
g T A § 5 W gu F Ay
91w f& S o T T arg 7 F |
Koy & @A g 5 g S
& fau o9 19 ¥ = TH 1 ofedw
H S 3§ 9 g9 ¥ oF Shr g
T A 919 | & 1 [/F FomET wR
FE FH 9H A9 T TG E | qE
T T faid ok doqddz
¥ ¥ W oA arde % 8, afe
T O W7 4g TR wecr & fF
efemt & g & fau #15 T wifrw
® s, 5w ¥ § safq v e Ok
FH T R |

. U G 9INT ¥ v 0u)
geEA g AT wlwd N ga
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[ = auure fog [

FEA T &, 39 ¥ f90 o a& F%
wiferw 7 MY | gw W W
W& FRAT Iadi g a1 zgfomt
§ fog s & 1 w1 99 § 9y Ew
grAd ? I &Y § e &Y, SrE
], 99 A, T F T ARk k@
gCE | T A1 A1 39 AW F Avfers §
fogi BTt Y @7 FX g A A
g o= Wam &1 I = w9
fesn €, R AT ERR #1 A
FT = faar &, i wmaw & =@
%< faar &, S° AWl #7 ag wwr oy
fF e ) fa=r @), g sER F
foe #75 TR Fr A AR R

TR qAfea® T3 F& IT 2
fr o e &+ & T A1 T &
fosmefer § 5 7 @7 TR §,
wfew & Fgar g f5 oo ff g =
U, W qEl #, o FTWTEET S91E
fag @ @mr &, foeid woigRl &1 &1
g & 90 9w go) w9 Fi}
fodY W F @ J | S R
T, FE AT w AT FT R, T, A1 gt
2, 740 IT 5 FUT TWEL A
g, fo ™ e & A S s
a1 7= 9 % § 5 3 aw e O
R AART FIA § | AT FEA qAET
aif.¢ f5 2 uw fufarex oot efaaa
F1, AT ©Wed F GHAME fom
%z § g, ifomt &1 3, %K saF 9”8
fafaedt Y gt oz 33 )

O 2 ¥ 3@ £ 5 guder #1 g
FE F, 99 ¥ TG TRET F, A7 A
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Shri D. J. Naik (Panchmahals):
Madam Chairman, I thank you very
much for giving me an opportunity
to speak on the two reports of the
Commissioner for Scheduled Castes
and Scheduled Tribes that are before
the House. They are quite volumi-
nous reports. The report for the year
1960-61 contains about 444 recoms-
mendations and the other report, the
report for the year 1961-62, contains
219 recommendations and suggestions.
The other day, the Deputy Minister
for Home Affairs told the House that
some of the recommendations made
in the report for the year 1960-61 have
been accepted by Government. We do
not know what recommendations
have been accepted and what have
not been accepted. Madam, I sug-
gest that the recommendations which
have been accepted by the Govern-
ment should be placed on the Table
of the House, and the reasons in res-
pect of the recommendations which
have not been accepted should also be
placed before the House. Other-
wise, we do not know what the
Government is doing. About the
Dhebar Commission’s recommenda-
tions the Home Ministry called a con-
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ference of the Ministers in charge of
Tribal Welfare and the Chief Minis-
ters also and many of the recommen-
dations were accepted by that con-
fcrince. They were placed on the
Table of the House. A similar pro-
cedure should be adopted in the case
of this Report also and those recom-
m.ndations which have been accepted
may be placed on the Table of the
House,

Though untouchability has been
abolished by the Constitution, it is
still there. It is still being practised
in some parts of the country or the
other. Harijans in the remote villag-
eg are not allowed to take water
from the wells. They are not allowed
to take bath in the ponds and tanks,
as Swamiji told us. In some of the
States they are not allowed to wear
dhoties below their knees, as the Re-
port of the Commissioner has stated.
In some areas the bridegrooms are
not aliowed to put turbans on their
heads; they are also not allowed to
ride on horse backs. These are the
things which are still being practised
fn some of the States. This land
which boastes of a religion, of Upani-
shads and Gita, this land which boasts
of sages and saints, this land of which
the oldest of Upanishads and the Gita
says:

o watr Jart Jema weata

FEAY AR qdr A faoeEd |
that lang is still practising the things
which I have narrated above, in spite
of all the social reform measures ini-
tiated by Mahatma Gandhi. Of course,
I do not blame the Government for
nct doing anything; I think we should
take the blame on ourselves. Social
reforms are always to be carried on
by social workers. Social legislation
may help to a certain extent but it is
really the job of social workers, and
they should do it. Here I would ap-
peal to the social workers and to the
leaders that they should do something
to remove untouchability from this
land.

I have a very unusual guggestion to
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make in this connection. I want
every social worker and every leader
who hags the welfare of harijans in his
heart to adopt a girl or a boy as his
daughter or son. That is the only
way to remove this canker of untou-
chability. Gandhiji has done it. He
adopted one Laxmi as his daughter
who was sent to him by Thakkar Bapa.
Every social worker should do that
as that is the only way of doing away
with thjs sin of untouchability,

Then, there are certain practices
which are treated as offences by courts
of law. In the case of offences relat-
ing to untouchability there is much
delay in the courts of law. It is stat-
ed that about 40 per cent of the cases
relating to offences under the untou-
chability act are still pending in law
courts. This delay in the matter of
disposal of cases relating to social
justice leads to many unpleasant re-
sults. How long should the Scheduled
Castes and the Scheduleq Tribes wait
to get social justice? It is really pain-
ful to see al] these things.

Shrimati Jayaben Shah hag told us
something about the condition of the
scavengers. Swamiji hag also spoken
about it. I have myself seen the
conditions of the scavengers. Can
anybody imagine his mother or sister
carrying a headload of night soil every
morning. The very idea is revolting
to us. Yet. we do not seem to do
anything about it. Our hearts have
become so hardened and we have be-
come so degraded morally more than
the harijans themselves that we are
still permitting the continuance of this
practice of carrying night s»il on
heads. Government h~ adopted a
very liberal policy in th's rcgard. It
is giving grants to the panchayats and
municipalities. Yet, they are not
taking advantage of this facility offer-
ed by the Government. I would sug-
gest that those municipalities and
panchayats which do not avai] them-
selves of this offer and yet continue
that evil practice should be penalised;
they should not be given any grants
or loans by either the CentralP or State
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Government. That is the only way to
put an enq to thig practice; otherwise,
it wil] go on and night soil will con-
tinue to be carried on head, which is
such a revolting sight.

Then, though bonded labour has
been abolished, it is still prevailing in
various States, In Rajasthan it is
known as Sagari, in Gujerat as Hali,
in Mysore as Jeetha and in Orissa as
Gothi. That practice stil] continues.
It should be abolished forthwith.
Government should take immediate
steps to abolish bondeq labour, which
fs stil] being practised in one form or
another in various parts of the coun-
try. Even among the tribals in NEFA
I have seen the prevalence of bonded
labour. It is high time that it is
abolished.

There is good progress in the field
of education and we are really proud
of that. The two achievements in this
fields are scholarships and ashram
schools, which are really outstanding
achievements of the Government, Yet,
in respect of girls’ education much
ground still remains to be covered.
Many tribal girls are not going to
schools. I would suggest that ashram
schools for triba] and harijan girls
shoulg be established in central plac-
es, particularly in towns and villages.

Then, much has been said about the
shortfall in expenditure. Here I
would like to ask one question. Why
should there be shortfall in expendi-
ture? According to the Report, in
1960-61 during the first quarter, April
to June, the expenditure was Rs. 81
lakhs; during the second quarter
Rs, 65 lakhs, during the third quarter
Rs. 83 lakhs and during the fourth
quarter Rs 348 lakhs. The disparity
is really extraordinary and staggering.
How can Rs. 348 crores be spent in
three months time? During nine
months they have spent only Rs. 2-50
crores whereas in three months they
have spent Rs. 3-48 crores. It is quite
possible that the amount was misspent
or irregularly spent. We do not know
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how it hag happened and how such &
huge amount wag spent jn three
months,

Then, there is exploitation. I am
not going to speak much on exploita-
tion. We want four freedoms for
the weaker sections of our people.
The first freedom is freedom from
hunger. Freedom from hunger does
not mean simply filling up the belly;
it means freedom from malnutrition
and providing two square meals a day.
The second freedom is freedom from
exploitation by sahukars, money-len-
ders, jagirdars, inamdars and from
Government officers also at the village,
taluka and tehsil level. Thirdly,
they should have freedom from social
disabilities and social injustice. Last-
ly, there shoulq be freedom from ig-
norance. These are the four freedoms
that we want for the weaker sections
of the society.

st W TR () o g
AT WERAT, WO AR I OAR W
fear gwe F@ w1 5 qww faar @
Ju fod § s g_7 A g

w @ # forl v frgy w5
et ¥ =@ g ¥ fau< famet gar
T § AR F2 gang fawfan & s
¥ Ao aawr g1 Sew WY
F qIT AR S FATEE 9 qIT A 4w
ol 3 O S I gF T & SEHT
@ A Fg fam 7 @ fE oew
ot ®r  gwar oo o SO oS
& w gd & AR swEr Aifes
Tl A A AW AG g R |

F OUF A TP T@ ag
IIRE T FAT 9rear g fomw o
T F TR A F a3 & faa &
FG qEAE NV | EAIR &g
TSR a1, #7, 99 {5 97 Teeafa 9, @&
TR feR F T o § <
g AT | 99 3 98 AU+ R4,
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@ oF afdr wege, N fF afedw
efem a1, 39 oW I ¥ A}
wr fF & efeR wegr g1 WM aw
AT T §, qF B I & 9y
TAE a9 F GHY FAFEL AR WY
HNE 41 ToE 99 A FI F oW
5 T EF, AR HE LT G oA
2N 3o fawfar fadt | Fm
SIECICIE P IR G R L 11
B 9 & asefs ¥ oame
TR TR o B o 9 ol 5w
F XA I 1 T X IZ &
R I AT | §e At
F a3 = ffewe e
F U IET | IF H FIT AT R S
2 99 TTET F o o Mo HR
a3 fora & figdt s & g
¥ 9 SEw g Y e wR
Ja-qAE AE gE | S§F A%
q: @ WX 2T @, Al IHET
FE grart wEgd) 4% = A9
FEGIH f a@ 4, z§fed a3
AW qE TAT | FY I B wa B

a

S A A e fowr & 1 9w
TRF A fegdr FweT, o o Ao
o gE} Afgwifal ¥ aE=w A
I 27 B FE {6 owver, dRs A ¥
T AT TZH T AT AT ZH AN
I F IHW B IJGT W F_ET
T & wfew w6 1 9w e #
T ST § @ oar, @ 97 W
ot #Y gt 9y @Y+ Afew = wfyw-
Tl ®R dto Sto Mo F W
e 5 ag ofw fow & o aaw
WY A g W
qfedt  w<ft f5 7. 9w oewEEe
Hoor € 1 qw gd gusriat
F g femmg o € 5 oeReE
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T I F AY TR TN
I T 19 FT AT F A T AE
F wEgeT 1 gfee ¥ @y T, A
fr WY @ISR ENRIBE
g, o fx efom, afedm  afa
TgX fow @ o= @ ?

oo W) O AEAE §SE @A
T FQ & F e g & T )
& 3R gfoml @1 9ga 9™ 39 @
gl d guw A g fF
garaa A fee & gfom ST &z
g O s awd wiEdsw Y
A AIST AT & FAT F0EAT § |

T X I T BT AT Y ;T
QCATH AT T g1 I5qT &, T THo TAo
Qo HIT Qo TFo  FT FHAT AT
s & f ww foss die @t g,
et efom F S W KN
W oF Am-Afes 2w w1 gt
F o & foF o afrwfal &
T frag aa ae § T T a&ar
21 SEn fagamr T, @ osE
¥ag FE A | I & K q§
fHemr wT, @ F3 W F W wE
AT | IED &I T2 QIEHIET § WY
W& FaT, odd ey § i e Am,
g A ¥ qEY FeST AifEq AT |
Afe fpe oY 58 Y 7&F @r ™|
2 T fF Gad dgeora am @
@, 9 SNz geI, ar gt &Y
AT | T3 FZ L T f@r W@ )
R 97 Z g F & AE

afad & €9 F 919 A7 ATAT
g & A wifos s s #F &b
i g8, ou ¥ fRell a3z A1 st
gt gy FrE eF I faw A

-
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g FNT 9 eF IR fAw mr
AT I @) ¢ §, Afww wfwwifat
R TSr T fael ¥ A qfe
T g

# OOF §ET OF AR IIEIT
o FAT AEAT § 1 T2 wAwE
= AT ¥ Wi # eefar & &
I 99 I gl Wy fmaw
st g f5 77 gfemt & vamw
T aTad § gER g0 ¥ aga feomed
AEE I I TR
7 w09 4 FA9 wEr  ufmEy Sy
gfer &w 3 fau fear wn, o
ﬁﬁm 3 fag IR,RY,000 'sq'q’r% |
9882-%R H Ru¥000 TEAT faEw
& # foar mm ar, e =
N WA ISE@amfF WA
fa®w ¥y,coo ®AT @ fFAT T R
ag WY g FTHH HR T ;T a
< faar o 9w 5 faE) g #
quE W of@Ent & fag afqar &
X W & AT TF @ 9 )
€z wEddz & Jewax fafrex ¥
aofsas #ifer § Fgrat fF qeeq-5%
F g9 T ¥ I A &) 947 o7,
IfFT I T 9w mrwn, §
o AE @ T HY AR N
g HATw AR R TIAHE B FE AR
faarfi 31 SAFTSEE NI HT W™
f& “fefar gemw” | g Wawe,
#w fafqeer, Favax fufrex #
T & W AET ST AT R | EH AR AT
s fF 9883-%3 ¥ T ¥ war
fa R a@wr # far @ a9 sfe
R AT J9g I W qNE HT
TT 1 qR%3-%Y A WY TWT W7 @0
g1 SEwT Fr g7 @ 4% wH
g B

wfiml & deeie & g FW & fod
I HATW T S FIN IIWT §, W
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e R & & s

WY FeH TIT F GH 70
F 0 g & § 5 Menfone
FAI FH ISAT A | HAIHT T
* IneE g fe woeEE, de,
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o o R feet W IR TN
7 weead U famw €

o qeE e RE B 2

= WY TP © g HE HIT
TEEAE FER Y FEAY TIE &Y
et w2 faam 8, e AT Ew
fem g I N TEIER RGN
FLIM AT | AR THAFAF
fog mz ol ¥HF IO TE R
g fFar ST AR R W FA F
ot T FTEAT e F S |

&t g% © qETRET WEIEdT, §W
ot 2femt w1k mfearfaat & s
AERT F qodf HR q9dF et
famme #x ® &)1 q9dF fie § R9¢
gam AR fawfar & 1« aga &
famfedt @t st @y v foe o,
9 ¥ 99 & st forg § S=
a9 Tk @ AR F FOE I
AT @Y § 1 afqay 0 3@ foE ) aww
foat woe FAE WIFEFTT &
afe gt ga w9 @ 1 faegw @
T @ Tamdr F T waan
gafagaF ST , Tz wEAw |
FEM | Tz T g N g FeT |
grE A I F mifeartadt & s ¥ &
TI | 9% T W IAE FT
T G F5T § | T9 AT TR A §
T: g AT A | FH FH AT
F3 ¥ fog w9 swat if § A%
3 WX A g a9 = g F ]
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FE, gl AT F AR a7 W)
o ET A WA A I A AW A
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fakas s o 2§ € |
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FTHETL Y T SfT STEIaT A8t F<aar
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ST AT R A;@ET AR s
ofas da1 I ) &@d e s R,
I1 foar St @) AfwT T 3G e
aifearfaat & s wfaw 4, S 9%
FHTFAN T EI QW FIRAT
Hfg Aoy Soal FaR A I @,
37 Hifq & Fr2or g & AR fom wfa-
FT anfaarfadt & St T F, T E§H
& T § | T § e # A
e frar, g9 Pamaal #1 & fFa,
a1 oe Iy B o e, aterR
I T @ & S|t
1 oY @on R @Y SEET AT
fear, & foprd & A A QY SgTT
FreawA foar | afew sfeafast & s
gfise Sel X E, I f5a
39 F A7 s ww fear 7 g Y
AR fear 1o faer Y F o
Famar g + R o § Afewe § 7w arg
aTE E08  FT SO & WIHIAT @AW
ot At fF AT 9% FT AR B: FAT &
T$ 2 ) fFasr gAY 9l 97

e 7 fanfadt # AgTa &
aa’ma Fg@rEst g | sfeafaat
F m e oot aw gg §1 F
R IE FH 4 FL a1 913 B FAT &Y
oF foor ¥ ooy wEe O EF |
AL AR T $T 3G AT @ I8 FAS
O e B I WRAFW A
FIGT F: 1 F ATIHT TZ TTHSAT g G0
AIUFT 2 A WA G fF /9 5 W
FTHEAI TR GITFATA A
FIF [T DT &4 2 §, AHT ITFT A
8 I Af g § | 9§ G A
qE TE ITERT AT =IfRd |
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FIRO AN FY W A S A § 7
FIF A ATFZ W2 0w FAS
TE F I A FAT F @AY
fea &, feem i) a7 smqY 77 qT AT
o fear & f6 gum o) sy dar
fireran & ? wwg IR A€ femr &0
S-S "W & dg faemr & 0
S AS FEM WX I8! fhamat &
T AT I & AT ¥ @
JAHT FAT E FFAT w%aw
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=ifga fs v faramdt sl § efire
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BT FT 99 T AR fraq faemdf &
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9T §T | ST {9 G & foerar
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g7 | S G185 ASH AL A AHT
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4478



4479 Motion re.

[ ¥+

#9 ¥ 0F 98 0. F fawg s
AT § 1 IR THTHEIR e S A
o ofEda # wEe Jerg § -
YW AUA:TCHF AT HAATE
ge ¥ far 8, o ofEeq Y RN
worg & wifear o ofeaw &
T3 & Y A ¥ owet dHAQ 0
O TF S SN @I
&, FIEARENFTAWHF TT ] 1
TN @ wew faF gu € § A
T & Rk 3 fow 0% ¥ AR fafea
#r & o qfadd ¥ a8 ar v
§ oA W | W iR §
s sy faar g § —

“In the case of scheduled tribes,
however, religion is immaterial
and a member of scheduled tribe
continues to be one even though
he may, change his religion”.

o7y St ¥ e far, oo
& o vE% aig AR AR few &
REC T 16 W3 WEIA OF Saday
fradt W, g SR frey
& ol o Q& AWl & 9T T |7
% W freed qem T it
Tz O¥ wEEA F) AW A FE@T R
Y g afadd AR T I AEE
o g sy § wdfe e i 3 fae
FWT A WA M, W W
it mrqAT s o, fefrae freeds
# g FW ¥ W AW A
grawar g |

gt uF wrg ¥ e el
N qOE F & AT IR FAE
7 mfgarfaal #Y ITE G qTAE FET
g\ A o R ag A §
ar wd ) o snfeard g, wmE wie-
afei & A ¥ F Fw frm §
ffrrar Fraerar 3 o 0% F At
Tt @ fofem feam @ s FE
TO% YW =S Al o W
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AT 2, IS F JTAEG G HT gHaAT,
YT AEY FT qHAT | F I9H fA=T &Y
FIATE | 98 39 FRW § fF S g
YATAT FT GEACT IST HT gq1q g5
qfEas fFar &

TaT Gt St ¥ 99 faw a5 @
FT ANTSE FT NGUT FT 4 I9 T A
I wgr a1 fF Avmee F S afe-
Y &, ST A ETT @A R @R
FAT§ | 6 o7 g3 OF I gET AT |
I T FT FATGLATT AgEAT ST g0
Ya #elt 8, ¥ ag Iax faar ar fw arm-
aT ¥,  wfgarfaay @ & mfcarfedt
# a0 Y ST T8 faam S w@its
FAX AR AT FT ITHT [ §, I
IHAAAT §1| WA I A AT
T S g w4 & | 9 R
e ot Mfer gd @ o 9=
AT AT 9 IF FIEAE F qIE 9%
g gs o1 1 99 # 9 9fsq it ¥ -
aifedt & fawg X S & 99 aag
faar a1 SoaFw FaFs 9 5
qfeq St =W { ATMET &0
9 Fd aed F@l @1 fF
AN & mifearfaql w1 €T @t
TAT AOHT TgT 96 AT § WK
T SR T #Y SAY qF 91T Fey 47
& Trae ARrET § Afeart gafag
€9 @3 @ g 5 AT qEd A
agt a9 @ OF fagr 91, T@fem @9
A i fw AT g7 ofadd wF
Tt 1 gAY gz T 7 9T IFA TG
JFR 99 qfcadq foar, gy fewr
fon, sA@l dYCE FATT, S S
SEG FATHT, It AT F7 fgear
AT 7 arwa | &Y, 39T qrae 97
9 @3 Wac 1 afFr M 9w F
o §, w9, fagrR, S, wsy w39
TS WX e § feet i R
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anr 3 A Famar SAgear a9 F09
& FOF §, IAF FAC Tg AW T
FHI A, g F1E QAT T AR
faar | g g ot AT ar &,
Igat TifT aF § gu § TEY anar
ATET R, 39 9 F qdF F T AGY
g 1 wfeT ag e F A g
AararE fF aa N owaow i gn
qY Y g2 I8 AR W famfan &
T AAT A | HACARAE & qTES
e ot dars a9, fafdm a7 w oo
TOAfad  F AT A€ F a1 Y
AT FAT TR §, TH W ART FT FA
FT FHFTIT | FAT Zfeor W IO WA
F FAT FII | W F IO AR
g § [ TFS w G IET AR
o F oifcarfedt &1 #1E dT aq
ST | ) wiasy rawar g 159
o7 gz s arQr a9 2 fw S ity
AT AR A7 IS g afEFTF
FATY TaAHE g af T & a9 F5
T A@ A A s fe
T 199 F 2LTEH e J AR G&FR
 f5 of of@dqs N a7 sarar
M § AR MR W T § G 19
fearmr  aY g9 of@dq g9 w1 F1%
FRO MG § I WRG IW AWK
FE A T G AT H JAR
R @Y 7 g5 FAMEIR Wk &=Ar
q:1€Y 9T T T Arfearn & S fE
AT FTT ST |

Dr. M. S. Aney (Nagpur): I am
glad that you have given me this brief
opportunity to address the House on
this very important motion. Many
hon. Members have spoken on thisg
motion already.

I regard this present secsion of Lok
Sabha as a very important one, and
it will be remembered for two things,
firstly, because of the no-confidence
motion that had been moved against
the Council of Ministers by my hon.
friend Shri J. B. Kripalani, and
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secondly because of the great amount
of time that had been allotted for the
discussion of the question of the Sche-
duled Castes and Scheduled Tribes in
this session. This question first came
up for consideration on a motion on
the report submitted by Shri U. N.
Dhebar, and that discussion went on
for a long time. Again, the same
question has come up for considera-
tion, because the annual reports have
been submitted by the Commissioner
for Scheduled Castes and Scheduled
Tribes and they are being discussed
now.

If we carefully observe the discus-
sion, then we shall find that a major
part of the discussion is in a way a
kind of complete condemnation of
Government for their failure, and the
entire trend of the discussion comes
to this, namely that Government have
not done enough for the progress of
the Scheduled Castes and Scheduled
Tribes people. It is a kind of sullen
disapproval by the Members of the
Scheduled Castes themselves, most of
whom are also Members of the Con-
gress Party. They have all joined in
saying that so far as this particular
problem is concerned, although some-
thing has been done, enough has not
been done, and much remains to be
done yet. If the progress goes on in
this way, then they do not know what
will be the time when they will be
able to really enjoy a position of
equality with the other sections of
the Indian community. This has been
the general trend of the discussion.
In a awy, it is also a continua-
tion of the debate on the no-
confidence motion which was moved
by my hon. friend Shri J. B. Kripalani

I look at this question in a differen*
way. The Government of India have
a certain outlook and certain policy
to carry out. That policy is that this
country is to be turned into a socialist
State with a socialistic pattern of
society. So, the broad principles of
socialism have to be observed by them
while enunciating the policy anq while
carrying it into effect. One of the
principles of socialism is that equality
has to be attained by all sections of
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the people among themselves. Not
merely economic disparities, but dis-
parities of social status also which
exist between one community and an-
other community ought to be eliminat-
ed and destroyed. This must be the
general line along which all measures
have to be thought of for the sake of
bringing up these sections of the com-
munity.

I am in eintire agreement with those
Members who say that the disabilities
under which our scheduled castes and
scheduled tribes people are suffering
have to be removed. But the main
thing is, what is the way of doing it.
I am afraid that the way that has been
adopted by the Government, if we are
to impartially judge the thing by the
results achieved, is not the correct
way. With the best of intentions, the
way we are proceeding to tackle this
problem may not lead us to the goal
we have in view in this matter. We
are offering them certain concessions,
allurements, inducements. The idea
is that they wil] be getting these con-
cessiong and they will be able to im-
prove their condition. But what is
happening is this. All these conces-
sions do not go to the improvement
of the community as a  whele.
The concessions can be taken by cer-
tain individuals, and such individuals
would be getting more and more ad-
vantages. But the community as a
whole remains where it was. The
concessions have raised the status .or
position of certain individuals, but
notwithstanding that, the community
ag a whole remains where it was.

Take, for example, the reservation
of posts. We are a country of 44
crores of people. By the educational
and other concessions offered, a cer-
tain fraction of them can be absorbed
in the service at some time or the
other. So if you increase the reserva-
tion, it can never lead to the creation
of a sense of confidence in the com-
munity as a whole. We cannot say
that the community as a whole has
come up in status or position; only
individuals will have some benefit or
advantage,
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So if we want to raise the status or
condition of the community as a whole,
then those advantages which can be
had only by certain individuals are
not enough to put them on the right
path. Something else wil] have to be
done. On the other hand, we find that
because of certain advantages being
given in the name of education and so
on, many people who are outside *he
scheduleq castes and scheduled tribes
or backward classes think that their
community also should get those ad-
vantages. Therefore, instead of feel-
ing prouq that they are not among
the scheduled castes and scheduled
tribes who have to be uplifted, they
fee] that their community also should
be classed along with the scheduled
castes, scheduled tribes or backward
classes so that the members of their
community could get those advantag-
es. So instead of the sense of indig-
nation which the community should
feel for being what it is today, there
is a tendency to clasg oneself as ‘back-
ward’ in order to get certain material
advantages ang concessions. If this
continues, the entire object with which
the Government is working all this
scheme is defeated. This is a big thing
that should be taken into considera-
tion, As to what other things should
be done is a different thing.

There ig another point to which I
wish to refer in the few minutes avail-
able to me. My hon. friend, Shri Pra-
kash Vir Shastri referred to the work
done by the missionaries among sche-
duled castes and scheduleq tribes.
My hon. friend who preceded me also
made a reference to it. The policy of
the Government of India is to give
certain advantages to the scheduled
castes and scheduled tribes to keep
them isolateq from the rest of India.
The reason, as Panditji has remarked
in the party meetings and also some-
times here, is that other people go
there with a view to exploit them.
Therefore, the other partg of the In-
dian population should not enter their
territories. Is that the way of solv-
ing the problem, and creating ove
nation? You must try to create in-
creaseq intercourse between them and

-
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the rest of the country, and make
communication between each other
more and more possible. After all, we
have to live together, work together
and carry on our common efforts
more and more,

So, instead of bringing those people
and the rest of the country together,
the present policy is to keep them
isolateq as they are, with some peopie
only allowed for administrative pur-
poses. This will not do.

While the Indian people are kept
separate from them, others who go
there with a view to impose upon
them 5 different system of religion,
culture and ideas, have got full li-
berty and any amount of advantage
to settle there, carry on their propa-
ganda and convert people in large
numbers. Those with whom these pco-
ple should feel one are kept aside, and
those who must be kept away are al-
lowed free access to mix with them
with ulterior motives, with the result
that a transformation is coming into
the minds of these people. My hon.
friend is extremely grateful to the
missionaries for whatever they have
done. But we have seen the result of
conversion in many places, particu-
larly in Nagaland and Kerala. We
find a different ideal takes hold of
their mind, and their loyaity shifts
from India to something else. A new
kind of patriotism, or rather an anti-
patriotic attachment is createq in
their minds and it grows. This kind
of work on the part of the missionarieg
goes on unheeded, unnoticed and
uncheked by this Government.

" Shri Prakash Vir Shastri was right
in bringing this matter to the notice
of the Government. Instead of comnsi-
dering the total welfare of the people
of India, and particularly that of the
scheduleg castes and scheduler tribes,
and making them one with the rest of
India, we are keeping our own people
away from them while allowing others
to carry on their nefarious activities,
to carry on their propaganda  for
conversion among these people. This
conversion which denationalises them
must be taken into consideration,
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With these few remarks, I request
the Government of India to take these
points into consideration in framing
their programme for the welfare and:
progress of the scheduled castes and
scheduled tribes.

1553 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Shri Wasnik.
Not here. Anybody wanting to
speak?

Some Hon. Members rose—

Mr. Deputy-Speaker: Shri R. S.
pandey. Five minutes only.

= oW wEW adw s, 9%
frgges are w frges g
T Y fod 7 A9 & =7 @27
F g Sufeqa & o 99 @ ==t
Ul

T T 99 g9 AW FT HIgS
A} afas gfe & wgiEt v
FTAT FTEY & AT AR [UN AT F
¥ AT F AT WY A [T AR
fog gu wifgamy #ix gfom #=q
RN dearwwA e =

X 3B T qEAE § S g 5
oo & AW FgT § Awat & )

gq FT G FET AT &1 TS F
o § 9 A & Jfew faww @
T 8 Tk g w owem 27
o o gH Fear & fF gw W &
9T X, AEEET &7 SWfa #i)K wfT
¥ fau St 3o gwE & 99 F AN
g9 g & 9 AEE F AQITE qEEar
Fr WA Wifdd WX X8R #E
T T [T | ST Ag G §, AV EH
A F IW AT T AR &A=
[T ENr SY Sl ¥ w@ar &, S
v 8, fod ewoefom #ed &
it wfewa g, Y argAE &, S a9
fag & s Y faen fade @, o
AT & FAS R I
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[= = "gra qiga)
U g 4g AT MEFEEAT § | AfEA
# FgA1 =reaT § fF g quis & ag
o St 5 Sl ¥ AT § A
T § | gaft @ M H 98«
FHAT FT AT O A AT I a2
wepfa #1 a9 & T @6 §, Afe
o WY sRgTaT g9 a9 g af
R CHE S e e e i
@ A [T & s miew o)
grfos feafa oot Y og S
AT )

dgfagm & g 33 F wd
TR W qOI9 &t IAfT T §E9
Tegafast ¥ Y § oK 9w A §
W e d mia @ eaRm™
FH & far oF wHoe faomr mr @
fogsr @t AR wrEdr fad
ooF G g v g@ g fF faoer
faerfedl sw T X A § s
FEfag & & AT I8 A= g !
TW FTH FT ZA AT G UWT qQI7 ATC,
oo wa f& ga www  feamsfes
AET §IT W F1 Afas zfee
FE A E I gEE g fE
giomi sk sfefedi #1 39
IeM & for N ow o= adffy FeET
TR Y AR W ANET & QT
FA AR H IV A FA AT AfaF
fem sy o wwR W W oA
omfgs # amies Swfa & fag
qoa¥is @9 T § SE YRR
1 dwr g fres gu Wi F fag
M, TF IAM  F g WK T
gifs o faww & fag s, o
T SAfq g1 @HAT g1 EHEI W
) faww e [ anfgg #) e
F ATeAw A gH AR ISMT MM

e ¥ g9 o9 A FI AW
¥[W qAIF q@T w0 5 FO T
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ag qF gq Y ST arer § 1 Afeat
F frae fFAR g WS4 |
I GHT TH G @A q AN FR
T HE &0 G | SEd I8 Wi F
sifes#= gom, & &1 faww g,
/0 et § @y oo | fee mfeer-
o dfedt 7 QY aren & 5 o
qEAl FT WEU EAT HIX FO T WET
fear =y aw & fag

& wgar g fF o R AR qw
#r Iafg F fag ok S¥ gEeR
J/F A, g ad 1 sraT A
IIET 9 A ageET 91gT 1 g9
T [TET TN AEEAT FT ATEAT
2 To AWM AW AW F aF AR
GEFT g §, ATHT AT ST F RN
#fm 3w A oF a1 9 99 g
T W g, wiva &, faest &, wie=w
g, fowsr w9 aww ¥ fedt s AT
gdg 9 gl, 98 S, dg &4,
I8 qwal, 98 u", 93 aofq &
g AT gegfd § %K o w1 9y
STEAT &7 ST AT | T OFHT FY
g & ¥ g g 3w § d=nfw wia
IOA T AR |

o ¥ 3@ oW A9 fw g we-
= & fagiaa) woq a9 Wy §,
ggaga ¥, 9 fF gare wrg &1 famior
FWTE, AHIA QU & T Sufera
T A AR Y wiE A WS |
gH ITH! TSB @ I EM, IAE
gl o gfedl ¥ W @A F IR
SFar #1 wraeT GeT WY & SEEt
gL TGN, IR WY qA F
Y gNH @I 9T AT gR, I9H
GEAEE  CFAT GQr FAT GR |
afes e F AW W@ AW
T A N GHH T IE AT T
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aifer fF #21 qTT g7 T AF &
a f@ax 9, FF ST F F AT
g SU I HENA! AT FI A |
AWHE A 9 AL G FWT I1f8q
ST ST FT T G 6T °q@ A AT
afge fraar gas @ee §7 W Fiar-
Rl T B

faer &Y gfee 9% wgar EfF
IR 9T ;T @S F@ 87
TG duadiy AeET ¥ & Fe ;Y
JEET gt WIS @ gAd 3¢
FUT ¥ qT@ TAT Y9 fFar
LFAT F AR ST oI
W L FT FT TAGeAr ¥ IFAE
faadf g @vd &1 3@ IFOT
T #F gaw S Ia faw daE
2 wR feam «w@TSma @ qe
T yaas faamdl o oyad Hem
g et W 3T9Y Wk faardt
X wfaad 7w g | W @ ¥ A
3o Y G s faereff %7 forer
sfq arg =aa g 1 ww afq faemdf o=
gfa 7EH 3o A ¥ =@ FTF
T gH SAFT SAMT FT AT §
FR ST FAX AT ART & ar
I, ag FHIAE g BT
16 hrs.

qafas @ @ wr feafa g ?
IR s faamf 9X qoowd wiA
g &9 g € A9 w@fas ehew
S SqEEET #Y AYEAT Y gH ger AE
FW@ &1 WA, [T JIX ASHAT
e gafas egal  Sd@ sqEear &y
A EHHYET AL X ghS HifF  qg
grge fenis grit afew o
o omEw TRt 5 @ oAy 4d
gfg faamedf ox s G afor M@
9T A 9w F91 fear 9w arfw gw
fafaai #Y s=or aw@ ¥ foaw
) g g fF 30 WY A gy
faer agf N GwAr g

BHADRA 13, 1885 (SAKA) Reportsof Commis- 4490

sioner for Scheduled Castes
and Schedulec Tribes

gfem o sfcarfagt 1 e@-
afeat & gvavg & AT g FaeA
¥ fFogm 7 W emgfa A
QST & ATOW ¥ AR AT AR
3 /@ R893 g w WK
¥e e mifcary faanfaal =t s=-
gfaat g S fFs s wew g
T 9ER9-5 A Iaw IFAT ¥Y
T T FT NEEE GET T g
Sfs Fawmar g & aga #wg)

T ogaE gfe fenfami &
safy ¥ ® @@ ghew, o=
T W AW @A, IA@ fAQ
sfeewr fafed # e s e@T-
aml § g7 foar it weF F @R
F T gAY afgg 1 &A A
wfase @9 awy 3 faerfaat & a9
FAM FEA AARAT A AG
wee fa@ s =ifed

oF @ F AR FEA AEATE
g a8 3 fo9eq ggsr HEwsar
g gfiem ol mrfeam &9 & @}
FFI IBE F &1 FaT HIG AT
F FY 09 4G 8, SEEw § fT-
U @ F ATl I AT @
g afw sv foedt sifagt &7 amr-
fss, mfas sk woHfas fawm
FEAFR AT 21 g8 3 g fF
I T T AR FAEF &g AR
T feur A9 WrEifgd a9 F
fag qw gfaew &roma, @ &
OF GG FT AW @M fear s 6
JEEE!  # s* frqeFs wd &t
sgdT §Y | GHaNIT JISET AT 9 999
w=grfeg g faw @ g fafaex
AT a8 A9 FEM fFgq &
faadft TTonfs orfeam® a4 3
AT A GH LT ATIE R
T 3 1 e Ao foan &



4491 Motion re:

[t <= w8 qmSa]

R 3u fay frges sE@Em &
=TT T IER R A AT
TF W AT | 59 JE@ F NewngA
J|Y T oF @ Ww NAwRm
TITE guwsw Fer e fomr ¥ fag
ITH TH a7 JTH ATHYO GIIIRT
uF QAT freer Wk Wiy awr St
W X qifaa w@a & AR e
T3 qar dar fear @, 1w EER
I*F e fammw war g,
a5 W1 & g+ fawr ¥ gH
fazrr AR S FX I WT R0
q& T wan oW T A AEw
ITH AEIAF R IAT FA BT
TG T, SR AN F FAC F
FIX 9B AR GHMAT AT FA
& fAugm 99K ¥ awar F, W
YR ¥ FEgE O arag qw o
Y AT AT qZ AN WY wF
Tt FAFEA GAE WL G HATAET |
T a® F AHET IFT IAH!
foer g@ Fx9 F faw searfaa ¢
it gw #% fF W mwa g Ak
gfeat & foer F faq @97 o @«
gfaad G § 1 s wafaw =
ST TF IR R | T TR S
w3 Amieear qEfa g, o6 g
FHAT 9 & |

Shri Wadiwa (Seoni): Mr. Deputy-
Speaker, Sir, I must thank you for
giving me at least the opportunity of
expressing myself on these reports.
I will just be as short as possible so
that within the time allotted to me I

shall express my points as quickly as
possible.

In Chapter of the report for 1961-
62, Part I, it is said that the Gov-
ernment of India have not so far taken
any decision as regards the classifi-
cation of the Scheduled Castes and the
Scheduled Tribes though, as is refer-
red to in the report, the suggestion
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for the appointment of a committee
had been made. In the same report,
it is also pointed out that there is a
possibility of certain persons belong-
ing to some non-Scheduled Caste
communities and having surnames
similar to those of some of the Sche-
duled Castes, trying to avail of bene-
fits provided specially for Scheduled
Caste persons, The report adds:

“For instance, a person belong-
ing to the Pasi community, which
is a group within Khatri caste of
Punjab, may claim that he is a
Scheduleq Caste because Pasi
caste is included in the list of the
Scheduled Castes for that State.”

They have said that this ambiguity can
be avoided if the term ‘community”
used in the form of certificate is re-
placed by some other words or some-
thing like that. So, an investigation
may be made into this matter.

Similarly, I want to point out
that in the case of Madhya Pradesh
and the Vidarbha region of Maharash-
tra, a community known as Halba
and Halbi is includeq in the list of
Scheduled  Tribes. Unfortunately,
after the promulgation 'of the Sche-
duled Tribes Order in 1950, people be-
longing to Kosti and Kosta, a caste
which is present there, have begun
to add Halba or Halbi as a prefix
or suffix to their names. After some
time they have also started taking ad-
vantage of the facilities that are
given to Halbas and Halbis. I
would like the Government to exa-
mine and see how many tribes under
the name of Halba and Halbi have
taken advantage of the facilities given
to these people. If an investigation is
made into this matter and if their
parentage before 1950 are looked into
it will be found that they were only
Kostas and Kostis and not Halbas
and Halbis.

About the welfare schemes the re-
port says that although provision is
made there are various shortfalls and
the shortfalls continue specially in
the case of the Scheduled Tribes. It
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is the most unfortunate part of it,
and the blame lies with the Govern-
ment. The report points out that
mainly the shortfalls are duc to
late issue of sanctions by the State
Governments, lack of staff, delay in
deciding about locations, lack of
building material, defective procedure
for payment of subsidies and diffi-
culties in purchasing private land in
rural areas. All these factors are
within the purview of the Govern-
ment and the Government is not
doing its level best to overcome these
difficulties, This is what the report
has pointed out.

As far as other welfare schemes are
concerned, the Government think that
there is sufficient provision, but accor-
ding to me it is not sufficient. In the
First Plan the provision was Rs. 32
crores which was one per cent of the
total provision for the Plan, in the
Second Plan it was Rs. 83 crores
which was two per cent of the total
provision and in the Third Plan the
provision is Rs, 114 crores, but it comes
to only one per cent of the total
outlay. In fact, for welfare activi-
ties for Backward Classes more ought
to have been provided. These short-
falls ang drawbacks should be avoid-
ed. We are not coming to the level
of other communities because there is
not sufficient provision.

Another thing is, even the provision
that is inadequate is not spent. That
is the most unfortunate part of it.

Then I come to the voluntary brga-
nisations. I am of the definite view
that all necessary help should be given
to voluntary organisations. The re-
port says:

“If the policy of encouraging
and aiding voluntary agencies in
taking up these various activities
is to be pursued effectively, there
is an urgent need that the State
Government/Union Territory Ad-
ministrations should make a study
of the existing agencies in these
areas, their experience, present
performance and potentialities
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for different types of work. This
study should also enquire into
the procedure ang terms and con-
ditions under which grants are
being given at present and the
changes that will be needed, if
their activities are to be ex-
panded.”

I am pointing out this only because
some of the hon. Members pointed out
that it is no use helping* voluntary
organisations. I say it is necessary.
It is said here:

“Voluntary organisations in a
democracy form the infrastructure
of that society. They support,
subserve and supplement the poli~
tically organised structures at all
levls, namely, local, state and
national. They explore, experi-
ment and lead the Governments
which are pre-occupied with
routine tasks within the frame-
work of laws, rules and regula-
tions. Voluntary organisations
should identify and experiment
with solutions for the commu-
nity's troubles and problems for
government to solve them when
those become problems of a more
general nature........

The activities of voluntary or-
ganisations whose resources are
few and whose spirit is scattered
are overshadowed by the specta-
cular array of show programmes
sponsored by Government. The
priorities of present day gov-
ernments are upon, first, build-
ings; next equipment and lastly
career personnel without much
thought about whether the bene-
fits are reaching the needy. The
Governments’ concern is with
budget allocations, achieving phy-
sical targets and submitting proper
returns and paper reports.

The voluntary organisations
have to allow this tide of love of
the spectacular to pass and allow
nature calmness in Government to
settle.”
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This is the reason why I am in
favour of helping voluntary organisa-
tions,

Coming to education, it is no doubt
true that there is progress, but the
progress is at a snail’s pace. Here 1
will quote some figures, not necessa-
rily those mentioned in the Report.
It is an admitted fact that literacy
in India as a whole is 23'7 per cent.
The average in the case of those States
where the tribals predominate like
Bihar and Orissa will be lower still.
In the case of Madhya Pradesh the
average is only 169 per cent. I do
not know how long it will take that
State to come to the level of the
other advanced States. 1 do not think
even by the end of the twentieth
century they would be able to come
to the level of the rest of India. If
we want to make of this leeway, there
should be intensification of effort in
this direction also.

How can we help the education of
these people? It is only by the
payment of scholarships in time, pro-
vision of hostels and exemption from
fees. Now though the tribal and
Scheduled Caste students are exemp-
ted from payment of tuition fees,
they have to pay all other fees,
like admission fees, library fees or fees
for games which comes to Rs. 55 to
85. The poor students are not able
to pay this huge amount. So, they
should be exempteq from the pay-
ment of any fees.

Coming to the services, the position
is not at all satisfactory. The re-
presentation for the tribals in the ser-
vices is :00 something. The figures are
very disappointing.

Mr. Deputy-Speaker: His time is
up. He should conclude now.

Shri Wadiwa: I will take only one
more minute.

It is said that there is development
and progress; yet, it is not keeping
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pace with the progress of other com-
munities. For example, take the
average per capita income, which is
Rs. 327:3. In the case of backward
States like Madhya Pradesh it is only
Rs. 260. For Scheduled Castes and
Scheduled Tribes it is only Rs. 171
to -204. This is the figure arrived at
as a result of a survey by the Nation-
al Council of Applieq Economic Re-
search. I do not know when_ our
tribals will come to the level of
the rest of the communities.

So, I will conclude by saying that
Government should take more interest
in the welfare of Scheduled Castes
and Scheduled Tribes. They should
take intensive steps to ameliorate the
poor conditions of those people, as
that will result in the genera] uplift-
ment of the nation as a whole.

Shri Balkrishna Wasnik (Gondia):
Mr. Deputy-Speaker, Sir, I am grate-
ful to you for giving me an oppor-
tunity to participate in the discussion
that is being held on the Tenth and
Eleventh Reports, one submitted by
Shri Shrikant znd the other by Shri
Chanda. These reports are nothing
but a record of the Government’s agts
of commission and omission to dis-
charge their constitutional obligation
and to ameliorate the lot of the
Scheduled Castes and Scheduled
Tribes. We have to see whether this
Government have done their duty well
or whether they are lacking in some-
thing. So many things could ke
said and there are rare occasions in
this House when hon. Members be-
longing to this side and to the other
side agree on something or speak
with one voice. The discussion on the
reports of the Scheduled Castes and
Scheduled Tribes Commissioner is
such an occasion when hon. Members
belonging to all sides are unanimous
in expressing their opinion as also in
their recommendations. The differen-

- ce ig only in their language. I would
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not go into details because I consider
that the time with me is very short.

As you might know, there have so
far been eleven reports and in every
report we find a number of recom-
mendations made by the Commis-
sioncr. So far there have been 2,305
recommendations in all these eleven
reports. The Tenth Report -carries
444 recommendations whereas the
Eleventh Report carries 219 recom-
mendations. That means that today
there are 663 recommendations before
us. I want the hon. Deputy Minis-
ter who will be replying to this de-
bate to tell the House as to what has
been done to these 2,305 recommen-
dations, particularly, to the 663 re-
commendations that are before this
House.

When the Estimates Committee or
the Pubilc Accounts Committee make
certain recommendations, we find that
the Government give certain replies
and it is put on record.that the Gov-
ernment have accepted a particular
recommendation or have rejected a
certain recommendation. Then that
goes back to the Estimates Committee
or to the Public Accounts Committee
‘who make certain changes or again
press the Government. I want to
know what the Government are doing
about all these recommendations,
whether they have accepted
some of the recommendations,
whether they have rejected some of
the recommendations and whether the
recommendations which they have re-
jected were worthless.

I would like to mention that Shri
Shrikant in his last report has also
mentioned that day by day less im-
portance is being given to his office.
His office has also been excluded from
some of the committees. I do not
know why such kind of a thing is hap-
pening. Every time we find that big,
bulky reports are presented. Their
covers are alsp very nice. We dis-
cuss them every year. This year we
are discussing two reports. I do not
know what is the value of those reports
except for giving them to raddi-
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walas or just to beautify our
bookshelves. If we do not carry out
those recommendations, what is the
meaning in making those recommen-
dations? If we do not implement what
is said in the recommendations, I do
not think that there is any meaning
in submitting every year these re-
ports.

There are so many things which I
would like to mention but I do not
want to. As you know, last time the
Dhebar Commission’s Report was dis-
cussed in this House. It was on the 7th
September, 1962 that it was discussed
in this House. We find that the
reports pertaining to Scheduled
Castes and Scheduled Tribes always
come at the fag-end of the session.
Because that was the ]ast day and the
House could not sit for some more
time, the discussion on that report
wag carried forward. We find that the
discussion of that report was taken up
only two or three days back, that is,
on 27-8-63. Sir, you will be able to
find that almost one year has elapsed.
I understand from the figures which
1 have got that Lok Sabha met for
675;8 hourg before this discussion was
again taken up on 27-8-63. I do not
know whether the Government con-
sidereq that the report submitted by
Shri Dhebar wag such an unimpor-
tant one that siice only important
discussions took place in those 675
hours they could not give a little time
for the consideration of that report.
What was the time allotted for the
consideration of that report? The
time allotted was 5 hours—4 hours and
5 minutes had already been exhaust-
ed upto 7-9-62 and only 55 minutes
remained. Still we find that the
report was not considered in those
875 hours that the Lok Sabha met
here, This is the treatment that is
given to the reports that are sub-
mitted on the living conditions of
scheduled castes and scheduled tribes.
1 would like to submit that if such is
the importance that is given to the
reports of the Commissioner for Sche-
duled Castes and Scheduled Tribes
or other reports that have been sub- .
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mitted by dignitaries like Shri
Dhebar, why should there be the ne-
cessity of such an office? Mr. Shri-
kant—it is good that he has gone—is
now engaged somewhere else for
some good work. Now, well there is
Mr. Chanda. We have known him
in the House, in the Second Lok
‘Sabha. He is a very energetic man,
a good man, an efficient man and all
that. I consider that his efficiency,
his knowledge and his ability to do
the things should be ultilised for some
other purpose than such a thing like
this when the report is not properly
considered, I mean, it is only shown
the way to the waste paper basket.
Therefore, I request the Government
that they should consider the feasi-
bility of giving the importance to this
report a is given to the reports of the
Estimates Committee or the Public
Accounts Committee. But I do not
think that kind of a thing will be
done here. ’

A friend of mine opposite, Shri
Banerjee, has referred to the carry-
forward rule of reservation in the
services that was made unconstitu-
tional by the Supreme Court the
other day. I would like to request
the Minister to kindly look into the
matter and see if anything cou'd be
done. So many things could be said
regarding that. But I would not like
to elaborate that point because the
time given to me is very short. I
would only....

Mr. Deputy Speaker: The time is
over.

Shri Balkrishna Wasnik: Yes, Sir.
1 thank you very much for the op-
portunity that has been given to me
to speak on this report.

Shrimati Chandrasekhar: Mr. De-
puty-Speaker, Sir, I am very grateful
to the House for having given eleven
or more hours over the discussion of
these reports. Quite a number of
suggestions have been made and if
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we can classify them we can group
them under a few heads. There was
a concern about the improper utilisa-
tion of funds or the non-utilisation of
funds in full, given by the Centre.
There was also the point about the
delay in discussing these two reports.
I would rather say that that may be
about the first report, but so far as the
second report is concerned, it has
come well in time. A lot of concern
was shown by Members about the
economic uplift and also the question
of land distribution among the Sche-
duled Castes and Scheduled Tribes.
Then, there wag the housing problem.
Then, another matter which was re-
ferred to was the benefit that the
Scheduled Castes and Scheduled
Tribes were getting from the Central
Government by way of scholarships.

I would like to give some explana-
tion for the so called commissions and
omissiong on our part which have
been referred to by my hon. friend
Shri Balkrishna Wasnik. Taking,
firstly, the delay in discussing the
report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
for the year 1960-61, I would like to
mention that this report was placed
on the Table of the House in the
month of June, 1962, and we wanted
to take up the discussion very soon.
But in the following winter session
of 1962 ang then the budget session
in 1963, we had quite a "number of
urgent matters to be discussed, and
besides, Members wanted more time
to discuss the report. So, the discus-
sion was postponed. But I hope hon.
Members will appreciate the com-
mendable way in which we have
brought up the Eleventh Report for
discussion, which was placed on the
Table of the House on the 16th
August this year, and has been taken
up for discussion within a fortnight.
Actually, the printed copies of the
report for 1961-62 were available to
us only round about the 10th August.
In view of this at least, I hope the
House will not accuse us of indiffer-
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ence or of treating the subject as
unimportant as my hon. friend Shri
Balkrishna Wasnik mentioned.

Shri Balkrishna Wasnik: That re-
port was submitted to the President
on 31st December, 1962.

Shrimati Chandrasekhar: A number
of speeches have been made, and there
were occasions when I really should
have got up and said ‘This is not cor-
rect, this has been answered earlier’
and so on, but I did not want to inter-
rupt hon. Members, because I thought
I could have my say later on. So, I
would request hon, Members not to
interrupt me now. Finally, if all the
points mentionedq by them have not
been covered, then I would like hon.
Members to put questions, and I shall
answer them.

Though this is a very short ses-
sion, ycu have given us time to dis-
cuss this report, and you have been
very kind enough to extend the time
also. Though only 10 hours were
allotted for this discussion by the
Business Advisory Committee, you
have given us actually more time to
discuss it. You were expecting to
call me at 4.10 .M but you have
given opportunity to two more Mem-
bers, and thus you have called which-
ever Members were willing to <peak.
This is the way the House as well as
Government have been treating this
subject. So, it is not fair to say that
this subject has been dealt with in an
indifferent manner,

Regarding the Dhebar Commission’s
report, the discussion could have been
concluded when it wag started on the
first occasion, but since Members
expressed a desire that more time
should be given, the Speaker allowed
more time, and so, it had to be carried
over to the current session, and this
discussion got concluded last week.

During the discussion, many an im-
portant point was mentioned. While
I was initiating this discussion, I
made mention about a number of
schemes that we had undertaken and
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how we were eager to implement the
schemes that were meant for the
weifare of the backward classes.

Now, I shali deal with some of the
specitic points mentioned during the
discussion during the last three days.
Mention was made by Shri Kajrolkar,
[ think, about strengthening the field
organisation of the Commissioner for
Scheduled Castes and Scheduled
rribes. We are now actually think-
ing of having not only one officer in
cach State, as hon. Members have
desired, but in some States where
chere are more problems and which
are very unwieldy, we are going to
have two officers.

in addition, we are also strengthen-
ing our set-up in the Ministry.

As regards economic uplift and
distribution of land, much concern
was shown. This is a very important
subject as the scheduled castes and
scheduled tribes constitute 42 per
cent of the landless labour in the
country. . Naturally, these people
should be given land and that is the
only way by which, besides otner
measures, they can be brought up to
the level of the general population.
During the mid-plan review, the
working group proposes to make a
special study of the policy regarding
land a'lotment in the different States
with a view to working out how sub-
stantial benefits could be secured to
the scheduled castes and scheduled
tribes from the programme of distri-
bution of land which State Govern-
ments have with them. Along with
this, I would like to mention that
during some of my tours, I have seen
in some States that lands have been
distributed, but the people do not put
them to use due to lack of irrigation
facilities. It is not worthwhile to
give wastelands to landless labour and
then say that we have given them
land. Unless we give irrigation faci-
lities, the land is of little use. So we
are also thinking how best we could
see that the land that is to be given
in the future programme is also put
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to use so that it really benefits land-
less labour.

While we were discussing the
Dhebar Commission’s Report, I had
mentioned at length about tribal deve-
lopment blocks. During this debate,
some Members did mention about Dr.
Verrier Elwin’s report and said that
quite a number of lacunae were point-
ed out by him in his report; it
amounted so much as to say that the
43 multipurpose tribal blocks were
useless, If that were so, following
the recommendations we would not
have been allowed to start any more,
whereas on the other hand, the re-
commendations were encouraging.
After judging these 43 multipur-
pose blocks, we were able to start
330 in the initial stages. I informed
the House that on the persuasion of
the former Home Minister, we were
able to have more funds from the
Planning Commission which has en-
abled us to start an additional 120
blocks to cover almost all the 6 areas
where there are tribal populations to
the tune of 662/3 per cent. I also
informed the House while initiating
the debate of our tentative proposal
to have tribal development blocks to
cover areas where there is 50 per cent
tribal concentration. These blocks
may be started—500 tribal blocks—in
the Fourth Plan period. I also said
that they will probably be at the rate
of 100 a year.

In this connection, I would like to
say that we are giving about Rs. 10
lakhs over and above the Rs. 12
lakhs being given by the C.D. Minis-
try. This Rs, 10 lakhs is meant for
economic uplift which includes also
co-operation, social services, commu-
nication and other necessities like one
or two jeeps—because in the tribal
areas jeeps are very necessary; the
roads are not negotiable otherwise—
and also deployment of trained tech-
nical personnel there.

Shri Kajrolkar mentioned that less
than 20 per cent of the Plan outlay
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had been spent in each of the first
two years of the Plan. This does not
mean poor progress in any way. The
bulk of the expenditure in the Central
Sector is on the tribal development
blocks and post-matric scholarships.
In the case of the tribal development
blocks, the phasing is accepted as
10, 10, 20, 25 and 35 per cent of the
total number of blocks in each suc-
cessive year of the Plan period. The
number of blocks started in the ear-
lier years of the Plan will not reffect
the proportionate outlay in the Plan.
As the Home Ministry’s outlay on the
post-matric scholarships supplements
the fixed sum of Rs. 225 lakhs given
by the Education Ministry, this ex-
penditure will not be uniform in all
the five years of the Third Plan. It
rose from Rs, 92 lakhs in 1961-62 to
Rs. 156 lakhs in 1962-63, and we will
not be surprised if it goes up to Rs. 2
crores in 1963-64.

Hon. Members mentioned that the
amounts that we are giving for the
hcusing programme to the benefi-
ciaries was very inadequate. We have
just completed a comprehensive re-
view of the pattern of assistance to
the housing schemes in the different
States. As a result of this, we are
likely to bring about some changes
in the scheme. We are also seeing
whether the present ceiling of
Rs. 1,000 per house and the limit of
Rs. 750 for Central assistance should
not be raised. We will have to strike

a balance between having more
houses and fewer houses strongly
built. All this will be taken up in

future by the working group that has
been set up for the mid-Plan review.

Members expressed concern over
separate hostels for Harijan students

and their segregation from the
general population. We too do not
belive in separate hostels. Our policy

now is to have no exclusive hostels
for the Harijans. Most of the State
Governments have already started a
scheme by which they have reserved
a certain percentage of seats in the
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general ‘hostels for Harijans and for
general students in the Harijan hos-
tels. Thereby we intend and hope to
bring about a certain amount of inte-
gration of the Harijan community
with the general community.

Some Members pleaded for in-
crease in the number of overseas
scholarships being given to students
from the scheduled castes and sche-
duled tribes. This scheme is being
administered by the Education Min-
istry. We shall wholeheartedly re-
commend this to them and see whe-
ther they can get more.

Stress was laid on the importance
of residential schools. We consider
the concept of Ashram schools parti-
cularly to be very useful. I have
visited quite a few of them and I
have seen the boys being given fovod,
uniforms and books free. In fact,
Ashram schools will have a wider
implication because if we train them
in the Ashram schools, we can absorb
them for work in the tribal areas and
tribal blocks. It will be very useful.
With this end in view, we are having
more and more Ashram schools.

Many Members deplored the delay
in the disbursement of scholarships to
the scheduled castes and scheduled
tribes. We have taken measures to
go into the reasons for the delay in
the disbursement. In one of the
meetings a few months back, a Mem-
ber mentioned very forcefully about
this. We at once wrote to the State Gov-
ernments mentioning the delay in the
payment of scholarships to the students
and the hardships they are put to.
So, we are happy to note that quite
a few State Governments have pro-
mptly responded by making a scrutiny
of the present arrangements and
revising the procedure wherever
necessary. Measures have been adopt-
ed in some States and being consider-
ed in others. Instead of coming to the
Secretariat for everything the headg of
institutions are empowered to renew
the scholarship and fix the time
schedule for analysing and processing
the applications. The provision that
the scheduled caste students should
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furnish a certificate of income with
their application has been done away.
Instead we ask the parents to give
a declaration about their income.
That has to a large extent minimised
the hardship of the Scheduled Caste
candidates in procuring certificates of
income from revenue authorities whom
they could not approach. We shall
constantly keep the position under
review and do whatever necessary
for quick disbursement of scholar-
ships. At the request of many Mem-
bers sometime ago it was the State
Governments that were empowered
to award these scholarships.

I will now come to another major
question reservations. Shri Vishram
Prasad, Dr. Lohia, Mr. Maurya, Mr.
Laskar and many otherg showed con-
cern about it. They said that the pro-
gress in giving effect to the reserva-
tion orders has not been satisfactory.
Their argument was that on 1-1-1962
in all services excepting class IV, the
Scheduled Castes constituted much less
than 12.5 per cent, while the Sche-
duled Tribes, in all the services, fell
short of five per cent. That is true to
a certain extent. I too feel that they
should come up. But the real posi-
tion is not being correctly understood.
It should be seen that the figures on
which they relied represented the
total number of employees under the
Government of India. One fact is
overlooked that all these employees
have not been appointed after the
reservation orders came into force.
A good proportion of those now in
Government service were already
there when the reservation orders
came into force in 1950. We did not
start from scratch. We started doing
this after 1947 and the reservation
order came into force from 1950.
If the position had been that on the
date of coming into effect of the
reservation orders there were already
12.5 per cent. Scheduled Caste emp-
loyees and 5 per cent Scheduled Tribes
employees, the criticism levelled
against the Government that the
policy of reservation has not been
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successfully implemented would have
been justified. However, that was
not so. We started with a situation
where the proportion of Scheduled
Castes and Tribes employees was very
low and that proportion had to be
increased by giving them a share
only in the new appointments made.
It will be seen that this process is
bound to take sometime because we
have to make up the back-log which
was tremendous.

There is also another aspect. Fairly
large proportion of the new appoint-
ments happens to be in the technical
field where, at least in the first few
years after the reservation orders
came into effect, it was difficult to
get sufficient number of duly quali-
fied candidates. I mean the techni-
cal field. I am not repeating what
other Members have been saying.
I am saying that in the technical
field there were fewer candidates
and that is why we could not do full
justice to this order which came into
effect in 1956. If these facts are taken
together, hon. Members will appre-
ciate the practical difficulties that
existed. We cannot get over the fact
that when we started, the reservations
for Scheduled Castes and Scheduled
Tribes were quite few in numbers
both in the field of service and in the
field of education. With the wide-
spread programme of education with
more and more emphasis on techni-
cal education, coupled with sincere
efforts to implement the reservation
orders, we are sure to achieve better
results which will however progres-
sively manifest themselves in the
years to come.

Hon. Members will also remember
that while initiating this debate I
mentioned about the steps we are
taking to find out methods by which
the Scheduled Caste and Scheduled
Tribe candidates would be given cer-
tain facilities just as we did for the
IAS, IPS and other Central services.
In this connection, I would like to
bring to the notice of this hon. House
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the results that we have achieved in
the IAS and IPS in the last few years.
Though a lot of criticism was made
about the representation of or reser-
vation for these people in the ser-
vices, none mentioned about the
shortage in the IAS and IPS which
used to figure year after year. BPar-
haps that is because hon. Members
have themselves seen the results of
the last few years in the IAS and
IPS as regards the Scheduled Castes
and Scheduled Tribes. Instead of
saying, “Yes, you have done a good
job” they did not say anything. At
least here, they could have congratu-
lated the Government. Even that they
did not do. Anyway their silence
itself showed that they approve of
the work.

In the year 1961, for JAS the total
number taken was 87. Out of this,
the reservation for Scheduled Castes
was 19 and for Scheduled Tribes,
four. Of this, the number actually
filled was 9 for Scheduled Castes and
five for Scheduled Tribes. In 1962,
the total number taken was 99, out
of which 22 were reserved for
Scheduled Castes and four for Sche-
duled Tribes. The number actually
filled was 22 for Scheduled Castes
and four for Scheduled Tribes. In
1963, the total number was 87, of
which the reservation was 11 and four
respectively, and the number actually
filled was 11 and four respectively.

Similarly, in the IPS, in 1961, the
total number was 64 of which 14
for Scheduled Castes and five for
Scheduled Tribes were reserved. The
actual number filled was seven for
Scheduled Castes and one for Sche-
duled Tribes. In 1962, the total num-
ber of candidates was 73, out of which
17 and 6 were reserved, and ten and
five were filled actually. In 1963, the
total number of candidates was 68,
out of which 16 and four were reserv-
ed respectively, and the number
actually filled was 15 and 4 respec-
tively. -
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This, we feel, is due to the good
work done by the pre-examination
training at Allahabad. Knowing the
good results, we have started another
one in Bangalore and it has started
functioning since November last. We
hope many more will come in—more
than the number actually reserved—
through competition. Knowing these
good results, as I mentioned three
days back, we have put before the
working group the idea as to how
best we could take measures by
which we can improve the represen-
tation in Class I and Class II services.

Much was said about indebtedness
and bonded labour. The hon. House
knows that we had a conference of
State Ministers in charge of back-
ward classes; they met last time to
discuss the Dhebar Commission’s
report; this was one of the important
recommendations of the Dhebar Com-
mission. This was considered by the
State Ministers and they have agreed
to conduct a survey to find out the
extent of special legislation that is
necessary to help these people who
are smarting under this bonded labour
and indebtedness.

Then there is another ticklish prob-
lem and that is the problem of un-
touchability. The House knows that
in spite of the abolition of untouch-
ability under article 17 of the Consti-
tution and the subsequent legislation,
namely, the Untouchability (Offences)

Act, 1955, there is still untouchability
practised mostly in the rural areas
and in some forms in the urban areas
also. This was also discussed at the
State Ministers’ Conference in July
last year, and we wanted to find out
how best we could tighten up the

loopholes in the Act and if there was ;

any necessity to bring in amendments.
We are making a critical study of this
Act and we will do the needful to
tighten up the loopholes if any. '
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About voluntary organisations many
things were said. We are giving
assistance to a number of voluntary
organisations of All-India nature—
the Bharatiya Depressed Classes
Teague, the Harijan Sewak Sangh and
others. They are all expected to do
propaganda, and they are doing pro-
paganda. I know some of these
institutions have branches all over
the country and in small villages also
I have seen, wherever I have visited,
their branches work. They are doing
their propaganda and publicity work
to do away with untouchability. This
is in addition to the measures that
we are taking, which I clearly nar-

rated last time.

Shrimati Jayaben Shah and even
Shri Muthiah mentioned about the
condition of the sweeper class and

said that they carry night soil as

head loads. Shrimati Jayaben Shah
said that we have not given effect to

the recommendations of the Malkani
The recommendations of
have been

Committee.
the Malkani Committee
largely implemented and the Govern-
ment of India have already put the
wheelbarrow scheme into effect. They
have taken up the scheme in the
Central sector and have absolved the
State Governments of incurring any
They have also provid-
local

expenditure.
ed liberal
bodies who take up this work. The
State Governments are constantly
reminded to pay close attention to this
Not satisfied with this, we
com-

grants-in-aid to

scheme.
ihave appointed an
mittee of which Shri Malkani is the
Chairman and where Shri Balmiki
and Bhola Raut. Ji and some others
irom outside who are interested in
fthis work are members. Also, wher-

advisory
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ever they visit, from the States they
co-opt members. They tour the
different States and mobilise efforts
for the successful implementation of
the scheme.

In this regard I would like to say
that Shri Muthiah said that in his
municipality these scavengers have
not got good houses. For housing the
scavengers and sweepers hundred per
cent grant is being given from the
central sector. Also, 75 per cent of
the cost of the wheelbarrows and
scrapers, for doing away with their
carrying the night soil as head loads,
is also given. 75 per cent grant is
given to a municipality with a popula-
tion of less than one lakh and 50 per
cent grant is given to municipalities
with a population exceeding one lakh.
During their visits the Committee
advise the local bodies on the pattern
of wheelbarrows. If the wheelbar-
rows are unwieldy or if there are
devices which are not suitable or
which are not taken up eagerly by
the community, then also they advise
them. We have also schemes to give
house-sites to people belonging to
Scheduled Castes who are engaged in
other unclean occupations and who
are landless labourers. ’

Some mentios was made about cot-
tage industries. We are thinking in
those lines and we shall request the
Khadi and Village Industries Board
to draw up some schemes to help the
poorers sectiorrs of the people.

Shri Basappa has stated that the
Ministry has not seriously taken up
the Jayaprakash Narayan Study
Group report. That committee was
set up by the Ministry of Community
Development and Co-operation, not
by the Home Ministry. When the
report was submitted to the Ministry
of Community Development, since it
deals with wider questions, it was
referred to the Planning Commission.
We have gone into the various
recommendations very carefully and
have sent our detailed comments to
the Planning Commission about a
year ago. We shall certainly be most
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happy if all the recommendations are
implemented. The sincerity with
which we are dealing with this ques-
tion can be seen from the fact that I
have referred to the report of this
Committee in my initial speech.

Shri Subodh Hansda was under the
impression that the scheme for girls’
hostel has been given up completely
in the Third Plan. All that was done
following the emergency was tempo-
rarily to postpone the Centrally-
sponsored scheme, by which it was
intended to give assistance to one or
two selected institutions in each State.
In other words, the scheme was a
small pilot scheme and the amount
provided was only Rs. 10 lakhs for
the Third Plan period. Further, that
is not all. There is a huge provision
of about Rs. 7 crores for girls’ hostel
in the State sector of the Plan. On
the accepted pattern, the Government
of India bearing 75 per cent of the
expenditure of these hostels. So, I
would request Shri Subodh Hansda
to pursue his effort with the State
Government and get the girls’ hostels
put up.

I think I have covered almost all
the important points, and if I have
not touched the other points which the
hon. Members have mentioned, they
should not take it that we are side-
tracking the issues. We are doing
everything as sincerely as we can. As
the House knows, we have taken up
a number of measures and as more
and more funds are available more
and more schemes will be drawn up
for levelling up the condition of the
Scheduled Castes and Scheduled
Tribes, because that is the only way
we can really integrate them in the
society. Whatever may be the enact-
ments, whatever may be our efforts,
it is only by levelling up their econo-
mic conditions and giving them pro-
per education that we can have full
integration of the Scheduled Caste and
Scheduled Tribe people with the
general population. I thank the House
once again for giving me so much
consideration and making ~so many
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valuable suggestions to strengthen
our hands to implement the schemes
for the welfare of the backward
classes.

st TwaaE a@E ;. dfagE &
Yo T=dE #F v () X
77 qaear §fe wegefa s smn
freft it & fefs IR
FaXH g FE AR A WA S
ot sfaEed 3, 3@ sl #t
AP R I FHL FY 9 F @
qT @A = | & wfaey W &
ST e § fF amag aeA & e
X T T AR afg qE @& ™
A FAT T T ATGAT AT FH q&A A
FAT Iq 9T 991 &Rt !

Shri Subodh Hansda (Jhargram):
What is the reaction of this Govern-
ment to the recent judgment of the
Supreme Court regarding the reserved
posts that are carried over?

Mr. Deputy-Speaker: 1 think that
point was met.

Shri Subodh Hansda: There is
another question. The hon. Minister
has referred to the recruitment to
IAS and IPS and said that hon. Mem-
bers have not mentioned about these
posts. There is no doubt that arrange-
ment has been made for the training
of boys for these posts; but, as I said,
so far no opportunity has been given
for training these people for other
categories of services. That is one of
the reasons why the posts are still
remaining vacant.

17 hrs.

Some Hon. Members rose—

Mr. Deputy-Speaker: We cannot
convert it into Question Hour. I will
allow one question. Shri Berwa.

=t Wi W dwE s, &
A STAAT ATET 6 wTETETE AY FrenAT
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FEEATE, I A 99 AE@ T
FT AT FATE, FT IqH AL HA A
THREN FH FT @ F faa g ar
FE TEAEO FIAE 0

Mr. Deputy-Speaker: Please ask it
in English because she does not know
Hindi.

=t wiER a@ @ (Fer): &
gafqw A€ oHaT | mg afaw #®
TEAAT FTR |

Shri Ram Sewak Yadav: Should 1
also ask my question in English?

Shri N. R. Laskar (Karimganj):
Many hon. Members including myselt
had made a suggestion for setting up
a commission to evaluate the progress
made by these people in the last
15 years. So, may I know something
about this from the hon. Deputy
Minister?

Some Hon Members rose—

Mr. Deputy-Speaker: No more
questions.

Shri U. M. Trivedi: The question
that Shri Berwa has asked can be
translated.

Shri Vishram Prasad (Lalganj):

Mr. Deputy-Speaker: Is he trans-
lating that question?

Shri Ram Sewak Yadav: I have
asked my question in Hindi.

Mr. Deputy-Speaker: He has asked
it.

Shri Ram Sewak Yadav: Shall 1
ask it in English since you have said
that she does not follow Hindi?

Shri Sivamurthi Swamy (Koppal):
I have not spoken.
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Mr. Deputy-Speaker: I am not
allowing any more questions.

Shri U. M. Trivedi: The question

Shrimati Chandrasekhar: 1 have
followed it. Give me some credit for

following it.

About article 340 of the Constitu-
tion, 1 think we have taken action.
The Commission was appointed by
the President with the duties pres-
cribed in sub-article (1); the report
was submitted by the Commission so
appointed making such recommenda-
tions as they think proper, and Gov-
ernment have placed a copy of the
report so submitted before Parlia-
ment together with a memorandum
explaining the action taken thereon.
These are the three things that have
been mentioned in the article and we
have done that.

Shri Ram Sewak Yadav: Was it
discussed?

Shrimati Chandrasekhar: About
the Supreme Court judgment, about
a couple of days back it was reported
in the press and as soon as we saw
that we tried to get a true copy. We
have recently received it. We will go
through that and shall take steps to
safeguard the legitimate interests of
this section of our people.

Shri U. M. Trivedi: No reply has
been given to his question.

st FETTS IV AL FATH FT
EEICEE ARG Cig
Shrimati Chandrasekhar: What is

the question?

Shri Ram Sewak Yadav: My ques-
tion has .not been fully answered.
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Reports of Commis- 4516
sioner for Scheduled Castes
and Scheduled Tribes
Shri U. M. Trivedi: His question
was whether any inquiry has been
instituted by the Government into
allegations that have been made of
defalcation of about Rs. 50 lakhs in
works carried out at Shahabad where
about Rs. 1 crore have been spent.

Mr. Deputy-Speaker: That has
nothing to do with this.

Shri Ram Sewak Yadav: Mr.
Deputy-Speaker. ... ..

Mr. Deputy-Speaker: No more ques-
tions now.

Shri Ram Sewak Yadav: I am not
asking any new question.

Mr. Deputy-Speaker: She has
replied to his question.

Shri Ram Sewak Yadav: My ques-
tion has not been fully answered.

s ST d<@T . qg AT FH
frggss #mem ¥ faq gom ary
Mr. Deputy-Speaker: Please sit
down. The question is:

“That this House takes note of
the Tenth and Eleventh Reports
of the Commissioner for Sche-
duled Castes and Scheduled Tribes
for the years 1960-61 and 1961-62,
laid on the Table of the House
on the 15th June, 1962 and 16th
August, 1963, respectively.”

The motion was adopted.
17.05 hrs.
The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,

September 5, 1963/Bhadra 14, 1885
(Saka).





